FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

‘XRBIA DEVELOPERS LIMITED’
OPERATING IN REAL ESTATE SECTOR AT MUMBAI AND PUNE, MAHARASHTRA

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with
PAN / CIN / LLP No.

XRBIA DEVELOPERS LIMITED
U45209PN2004PLC019772

2. | Address of the registered office Office No. 125/126, Patil Plaza Mitramandal Chowk,
(as per MCA records) Parvati, Pune, Pune, Maharashtra, India, 411009

3. |URL of website NA

4. |Details of place where majority of fixed| Maharashtra
assets are located Further Details can be sought from the RP by sending

an email on cirp.xdl@gmail.com

5. |Installed capacity of main products /| Not Applicable
services

6. |[Quantity and value of main products /| Not Applicable
services sold in last financial year

7. |Number of employees / workmen Data Not available

8. |Further details including last available| The details can be sought by sending an email on
financial statements (with schedules) of| cirp.xdl@gmail.com and / or Virtual Data Room in
two years, lists of creditors are available | accordance with the provisions of the Code and
at URL: Regulations made thereunder.

9. Eligibility for resolution applicants under| The detailed invitation for expression of interest
section 25(2)(h) of the Code is available| which shall include the eligibility for resolution
at URL: applicants under Sec 25(2)(h) of the Code can be

sought by sending an email on cirp.xdl@gmail.com

10. |Last date for receipt of expression of | December 24, 2024 (09* December2024)
interest

11. |Date of issue of provisional list of| January 03, 2025 (19" December2024)
prospective resolution applicants

12. |Last date for submission of objections to| January 08, 2025 (24"-Becember2024)
provisional list

13. |Date of issue of final list of prospective| January 18, 2025 (03" January-2025)
resolution applicants

14. |Date  of issue of information| January 23, 2025 {08% January2025)
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. |Last date for submission of resolution| February 22, 2025 (07*-February-2025)
plans

16. |Process email id to submit EOI cirp.xdl@gmail.com




Vikas Gopichand Khiygﬁ\knc, ot
Resolution Professional of Xrbia Developers Limited
(Undergoing CIRP vide order dated August 06, 2024)
Registration Number: IBBI/IPA-001/IP-P-02738/2022-2023/14194

Address & email id registered with IBBI:

910, 9th Floor, Ajmera Sikova, Opposite Damodar Park, Nityanand Nagar, Ghatkopar West,
Mumbai-400086

Email Address- Cavikas.khiyani@gmail.com

Process specific email id for correspondence: cirp.xdl@gmail.com

Date: 10" December 2024
Place: Mumbai



Xrbia Developers Limited

DETAILED INVITATION FOR EXPRESSION OF INTEREST

Invitation for Expression of Interest to submit Resolution Plan(s) pursuant to Regulation 36A of
Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Person) Regulations, 2016

Issued by: -
Vikas Gopichand Khiyani

Resolution Professional

Xrbia Developers Limited
Reg. No. IBBI/IPA-001/IP-P-02738/2022-2023/14194
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DISCLAIMER

This Invitation for Expression of Interest to submit Resolution Plan(s) (hereinafter referred
as “Invitation”) is issued by Vikas Gopichand Khiyani, Insolvency Professional, having IBBI
Registration No: IBBI/IPA-001/IP-P-02738/2022-2023/14194, appointed as the Resolution
Professional (hereinafter referred to as “Resolution Professional” or "RP”) of Xrbia
Developers Limited ("Corporate Debtor”), acting on the instructions of Committee of
Creditors ("COC") of the Corporate Debtor for general information purposes only, without
regard to any specific objectives, suitability, financial situations and needs of any particular
person. This document does not constitute or form part of and should not be construed as
an offer or invitation for the sale or purchase of securities or any of the businesses or assets
described in it or as a prospectus, offering circular or offering memorandum or an offer to
sell or issue or the solicitation of an offer to buy or acquire securities or assets of the
Corporate Debtor or any of its subsidiaries or affiliates in any jurisdiction or as an inducement
to enter into investment activity. No part of this Invitation, nor the fact of its distribution,
should form the basis of, or be relied on in connection with, any contract or commitment or
investment decision whatsoever. Nothing in this document is intended by the RP to be
construed as legal, accounting, financial, regulatory or tax advice. It is hereby clarified that
if any resolution (or the terms thereof) which is received by the RP is not pursuant to or in
accordance with the provisions of this Invitation and / or such plan is not in accordance with
the terms and conditions set out in this Invitation, then such resolution plan may not be
considered eligible for evaluation by the COC. By accepting this Invitation, the recipient
acknowledges and agrees to the terms set out in this Invitation. This document is personal
and specific to each applicant and does not constitute an offer or invitation or solicitation of
an offer to the public or to any other person within or outside India.

This document is neither an agreement nor an offer by the RP or the members of COC to
the resolution applicant(s) or any other person. The purpose of this document is to provide
interested parties with information that may be useful to them in submission of Expression
of Interest to submit the resolution plan with respect to the Corporate Debtor.

Recipients of the data / information are suggested to exercise their own judgment and verify
facts and information before taking any decision(s) without any recourse to the RP or any
of the professionals engaged by the RP. The RP is not in a position to evaluate the reliability
or completeness of the information obtained. Accordingly, the RP cannot express opinion or
any other form of assurance on the historical or prospective financial statements,
management representations or other data of the Corporate Debtor included in or underlying
the accompanying information.

No statement, fact, information (whether current or historical) or opinion contained herein
or as part of the inviting and accepting Expression of Interest should be construed as a
representation or warranty, express or implied, of the RP or the Corporate Debtor or the
members of COC (or their advisors); and none of the RP, Corporate Debtor, the members of
the COC (including their advisors) or any other persons / entities shall be held liable for the
authenticity, correctness or completeness of any such statements, facts or opinions and any
such liability is expressly disclaimed. This document has not been approved and will or may
not be filed, registered or reviewed or approved by any statutory or regulatory authority in
India. This document may not be all inclusive and may not contain all of the
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information that the recipient may consider material. The recipient acknowledges that it will
be solely responsible for its own assessment of the market and the market position of the
Corporate Debtor and that it will conduct its own analysis and be solely responsible for
forming its own view of the potential future performance of the business of the Corporate
Debtor.

The recipient must not use any information disclosed to it as part of this Invitation or
otherwise to cause an undue gain or undue loss to itself or any other person. The recipient
must comply with its confidentiality obligations as outlined here and insider trading laws, if
applicable, and agrees to protect all intellectual property of the Corporate Debtor, whether
registered or otherwise, it may have access to and will not share or disclose any confidential
information with third parties.

By accepting this document, the recipient accepts the terms of this disclaimer notice, which
forms an integral part of this document and the terms of this document. Further, no person
shall be entitled under any law, statute, rules or regulations or tort, principles of restitution
or unjust enrichment or otherwise to claim for any loss, damage, cost or expense which may
arise from or be incurred or suffered on account of anything contained in this document, the
documents / information provided otherwise, including the accuracy, adequacy, authenticity,
correctness, completeness or reliability of the information or opinions contained in this
document and as stated above and any assessment, assumption, statement or information
contained therein or deemed to form part of this document, and the RP, the Corporate
Debtor, members of COC and their advisors, affiliates, directors, employees, agents and
other representatives do not have any responsibility or liability for any such information or
opinions and therefore, any liability or responsibility is expressly disclaimed.

The issue of this document does not imply that the RP or the members of COC are bound to
select an applicant as a “Successful / Shortlisted Prospective Resolution Applicant” post
submission of the Expression of Interest. This document is neither assignable nor
transferable by a resolution applicant. Each applicant shall bear all its costs associated with
or relating to the preparation and submission of its Expression of Interest, including but not
limited to preparation, copying, postage, delivery fees, expenses associated with any
demonstrations or presentations which may be required by the RP or COC or any other costs
incurred in connection with or relating to its Expression of Interest.

This document and information contained herein or disclosed pursuant to the terms of this
document or any part of such information do not constitute or purport to constitute any
advice or information in publicly accessible media and should not be printed, reproduced,
transmitted, sold, distributed or published by the recipient without prior written approval
from the Resolution Professional.
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Xrbia Developers Limited

Invitation for Expression of Interest to submit Resolution Plan pursuant to
Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016

1. Details about the Corporate Debtor and its Corporate Insolvency Resolution
Process

Xrbia Developers Limited (“the Corporate Debtor”) is a Real Estate Company incorporated
on September 22, 2004. The Corporate Debtor is having Registered Office address (as per
MCA records) at OFFICE NO. 125/126, PATIL PLAZA MITRAMANDAL CHOWK, PARVATI,
PUNE, Maharashtra, India, 411009.

M/s Titan Contracting Services LLP in its capacity as an operational creditor of Xrbia Warai
Developers Private Limited, filed an application under section 9 of Insolvency & Bankruptcy
Code 2016 (read with rules and regulations framed thereunder, “IBC or “Code”) before the
Hon’ble National Company Law Tribunal, Mumbai (“Adjudicating Authority”) to Initiate
Corporate Insolvency Resolution Process ("CIRP") of the Corporate Debtor under the IBC. The
said application of M/s Titan Contracting Services LLP was admitted by the Adjudicating
Authority vide its order dated August 06, 2024 thereby commencing the CIRP with effect from
the date of the order. The Adjudicating Authority vide the said order appointed Mr. Vikas
Gopichand Khiyani (IBBI Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194) as
the Interim Resolution Professional (“"IRP") to conduct the CIRP of the Corporate Debtor and to
exercise all powers and subject and carry out all duties as envisaged under the provisions of
the IBC.

Pursuant to the decision of the CoC in its meeting dated November 15, 2024 a detailed invitation
seeking Expression of Interest (“"EOI”) from prospective resolution applicants (“PRAs"),
including lenders, investors and any other persons, to put forward their EOIs for submission of
resolution plans for the Corporate Debtor. Accordingly, the RP issued the Form G to invite EOI
on November 24, 2024, in newspapers namely Free Press journal (English) and Navakal
(Marathi) in Mumbai Edition and Financial Express (English) and Navrashtra (Marathi) in Pune
Edition and put up the detailed invitation for EOI process document hosted on the website of
Insolvency and Bankruptcy board of India. (https://ibbi.gov.in/com).

Thereafter, on request from the interested party and on approval of the members of the CoC,
the last date of submission of EQI for submission of Resolution plan has been extended till
December 24, 2024. Accordingly, the form G was published in newspapers namely Free Press
journal (English) and Navakal (Marathi) in Mumbai Edition and Financial Express (English) and
Navrashtra (Marathi) in Pune Edition on December 10, 2024 and the same has also been hosted
on the website of Insolvency and Bankruptcy board of India.

2. Process Timeline

Sr. No Process Tentative timeline
1 Publication of From G in newspaper November 24, 2024
Submission of EQI along with necessary December 24, 2024 {09th-
documents as detailed in this EOI by PRAs Beeember2024)
3 Date of issue of provisional list of prospective January 03, 2025-(19th-
resolution applicants Becember2024)
4 Last date for submission of objections to | January 08, 2025 24th-
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provisional list Beecember2624)

5 Date of issue of final list of prospective resolution | January 18, 2025 {83rd-
applicants January 2025}
4 Subject to submission of the confidentiality | January 23, 2025 {08th-

undertaking and other documents as required | Jandary2025)
under this Invitation to EOI, the shortlisted PRAs,
would be provided with
- Information Memorandum prepared as per
provisions of the IBC.
- Access to the data-room for due diligence.
- Request for Resolution Plan (‘RFRP’)
outlining the next steps along with the
evaluation matrix.

The above-mentioned timeline remain subject to further extensiony/ amendment at the
discretion of the CoC, and further subject to the ongoing/future proceedings before the Honble
NCLT/NCLAT for exclusion of time from the CIRP of the Corporate Debtor.

Further, the interested parties shall submit the EOI in a sealed cover envelope by
17:00 Hours on or before December 24, 2024 at the below mentioned address
through speed / registered post or by hand delivery. A copy of the same should also
be provided electronically in a pen drive. The envelope should be super scribed as
"EOI for Xrbia Developers Limited”.

Vikas Gopichand Khiyani
Resolution Professional XRBIA Developers Limited

910, 9th Floor, Ajmera Sikova, Opposite Damodar Park, Nityanand Nagar, Ghatkopar West,
Mumbai-400086

The eligibility criteria, detailed terms and conditions, format for submission of the EOI and
format of Confidentiality Undertaking are provided herewith the detailed Invitation for EOI. Post
receipt of EOI, access to Data Room will be provided to the shortlisted applicant after receipt of
confidentiality undertaking as per section 29(2) of the IBC, at the sole discretion of Resolution
Professional / COC.

All the EOIs received will be reviewed by the RP / the COC and thereafter further information
/ documents related to the process will be provided to the shortlisted parties.

For clarification, if any, please étlthe\underagned at the address given below.

o ) /

\;’L}’Qﬁ&k &

Vikas Gopichand Khiyan . ‘
Resolution Professional \r &/

|BBINPA-001/!
P-02738/2022-
14104

2 s°
ency prot®

In the matter of Xrbia Develope s1:nﬁ|ted
Registration Number: IBBI/IPA-001/IP-P-02738/2022-2023/14194

Address registered with IBBI:
910, 9th Floor, Ajmera Sikova, Opposite Damodar Park, Nityanand

Nagar, Ghatkopar West, Mumbai-400086
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E-mail Id registered with IBBI: cavikas.khiyani@gmail.com

Process specific email ID for correspondence: cirp.xdl@gmail.com
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2. ELIGIBILITY CRITERIA

Pursuant to Sub-Regulation (4) of Regulation 36A of the CRP Regulations, the PRA must fulfill
the following criteria as approved by the COC at its meeting held on November 15, 2024:

CATEGORY I- CORPORATE DEBTOR AS WHOLE

A. Categories of Applicants

. Private Company/ Public Limited Company, LLP, Body Corporate, Government
Organizations/Trusts/Partnership firm whether incorporated in India or outside

India:
Minimum standalone net worth of ¥ 100 crores as per Latest Audited Financial Statement.

. Financial Institutions, Funds, Private Equity Investors, and Asset Reconstruction

Companies (ARCs):

For Private Equity/Financial Institutions/Funds - Minimum Assets Under Management
(AUM) of X 500.00 crores as per Latest Audited Financial Statement

For Asset Reconstruction Company — Net Owned Funds of ¥ 1000.00 crores as per

Latest Audited Financial Statement
. Individual Investors/Consortium Applicants (Except Real estate Allottees):

Minimum consolidated net worth of ¥ 100 crores as per Latest Audited Financial

Statement/Income Tax Return.
. Real Estate Allottees of The Project (only consortium)
The consortium of Real estate allottees may submit expression of Interest

In case Real Estate allottees form consortium with person other than allottees of the projects

of corporate debtor then, that consortium must fulfilled criteria mentioned in clause 3 above.

B. Additional Criteria

. Consortium Requirements

i. For consortium applicants (Not Applicable Real Estate Allottees):

o The lead member must hold a minimum of 26% equity in the consortium.
o Each member must hold at least 10% equity.
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o All members will be jointly and severally responsible for complying with the terms of the
EQI and the resolution plan.

o A clear governance structure must be established within the consortium to ensure effective

decision-making.
6. Refundable Process Participation Deposit
o Details and Conditions of the Deposit:
A refundable deposit of ¥ 5,00,000 is required with the EOI submission.
Bank account in which refundable deposit shall be paid:

ACCOUNT NAME: XRBIA DEVELOPERS LIMITED
ACCOUNT NO: 924020061828820

BRANCH NAME: BDB Bandra

BRANCH IFSC CODE: UTIB0001586

The Refundable Deposit shall be refunded (without interest) / the FBG shall be returned within
30 days of the following:
a. Withdrawal of the PRA from the resolution plan process (where such withdrawal is notified
to the Resolution Professional in writing) before submission of the resolution plan;
b. PRA failing to submit the resolution plan by the due date as specified by the RP for
submission of the resolution plan;
Cc. Where the Resolution Plan submitted by the PRA is not approved by the COC at its
meeting held for that purpose.
Exception: Where the Resolution Plan of the resolution applicant is approved by the COC and
Adjudicating Authority, the process participation deposit provided by the said 'Successful
Resolution Applicant’ shall be adjusted towards payment due as per the approved Resolution
Plan.

The refundable process participation deposit shall not bear any interest.

The refundable deposit shall be forfeited at any time, in case the Prospective Resolution
Applicant is found to have made any misrepresentation(s) or provided wrong information to
the Resolution Professional or the members of the COC. It is clarified that any such forfeiture
of the refundable deposit shall not limit any rights or remedies that the Resolution Professional
or COC may have under applicable law or otherwise, against the PRA.

7. General Conditions
o Participation Limitations:

o No PRA can participate in more than one consortium or submit more than one EOI for the

same resolution process.

o Specific Exclusions:
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4,

5.

Charitable trusts are not eligible to submit an EOI.

CATEGORY IT - XRBIA VANGANI PROJECT

A. Categories of Applicants

. Private Company/ Public Limited Company, LLP, Body Corporate, Government

Organizations/Trusts/Partnership firm whether incorporated in India or outside

India:
Minimum standalone net worth of ¥50 crores as per Latest Audited Financial Statement.

Financial Institutions, Funds, Private Equity Investors, and Asset Reconstruction

Companies (ARCs):

For Private Equity/Financial Institutions/Funds - Minimum Assets Under Management
(AUM) of X 500.00 crores as per Latest Audited Financial Statement

For Asset Reconstruction Company — Net Owned Funds of X 1000.00 crores as per Latest

Audited Financial Statement

. Individual Investors/Consortium Applicants (Except Real estate Allottees):

Minimum consolidated net worth of I¥50 crores as per Latest Audited Financial

Statement/Income Tax Return.

Real Estate Allottees of The Project (only consortium)

a. The consortium of Real estate allottees may submit expression of Interest

b. In case Real Estate allottees form consortium with person other than allottees of the Xrbia

Vangani project, that consortium must fulfilled criteria mentioned in clause 3 above.
B. Additional Criteria
Consortium Requirements
i. For consortium applicants (Not Applicable Real Estate Allottees):
o The lead member must hold a minimum of 26% equity in the consortium.
o Each member must hold at least 10% equity.

o All members will be jointly and severally responsible for complying with the terms of the

EOI and the resolution plan.

o A clear governance structure must be established within the consortium to ensure effective

decision-making.
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6. Refundable Process Participation Deposit

o Details and Conditions of the Deposit:
A refundable deposit of ¥ 5,00,000 is required with the EOI submission.
Bank account in which refundable deposit shall be paid:

ACCOUNT NAME: XRBIA DEVELOPERS LIMITED
ACCOUNT NO: 924020061828820

BRANCH NAME: BDB Bandra

BRANCH IFSC CODE: UTIB0001586

The Refundable Deposit shall be refunded (without interest) / the FBG shall be returned within
30 days of the following:
a. Withdrawal of the PRA from the resolution plan process (where such withdrawal is notified
to the Resolution Professional in writing) before submission of the resolution plan;
b. PRA failing to submit the resolution plan by the due date as specified by the RP for
submission of the resolution plan;
Cc. Where the Resolution Plan submitted by the PRA is not approved by the COC at its
meeting held for that purpose.
Exception: Where the Resolution Plan of the resolution applicant is approved by the COC and
Adjudicating Authority, the process participation deposit provided by the said 'Successful
Resolution Applicant’ shall be adjusted towards payment due as per the approved Resolution
Plan.

The refundable process participation deposit shall not bear any interest.

The refundable deposit shall be forfeited at any time, in case the Prospective Resolution
Applicant is found to have made any misrepresentation(s) or provided wrong information to
the Resolution Professional or the members of the COC. It is clarified that any such forfeiture
of the refundable deposit shall not limit any rights or remedies that the Resolution Professional
or COC may have under applicable law or otherwise, against the PRA.

7. General Conditions
o Participation Limitations:

o No PRA can participate in more than one consortium or submit more than one EOI for the

same resolution process.
o Specific Exclusions:

o Charitable trusts are not eligible to submit an EQL.

Page | 11



CATEGORY III- EIFFEL KHOPOLI WOODS PROJECT
A. Categories of Applicants

1. Private Company/ Public Limited Company, LLP, Body Corporate, Government
Organizations/Trusts/Partnership firm whether incorporated in India or outside
India:

¢ Minimum standalone net worth of ¥ 75 crores as per Latest Audited Financial Statement.

2. Financial Institutions, Funds, Private Equity Investors, and Asset Reconstruction
Companies (ARCs):

e For Private Equity/Financial Institutions/Funds - Minimum Assets Under Management

(AUM) of X 500.00 crores as per Latest Audited Financial Statement

e For Asset Reconstruction Company — Net Owned Funds of ¥ 1000.00 crores as per

Latest Audited Financial Statement

3. Individual Investors/Consortium Applicants (Except Real estate Allottees):
e Minimum consolidated net worth of ¥ 75 crores as per Latest Audited Financial

Statement/Income Tax Return.

4. Real Estate Allottees of The Project (only consortium)

a. The consortium of Real estate allottees may submit expression of Interest

b. In case Real Estate allottees form consortium with person other than allottees of the Xrbia
Eiffel Khopoli Woods project, that consortium must fulfilled criteria mentioned in clause

3 above.
B. Additional Criteria

5. Consortium Requirements
a. For consortium applicants (Not Applicable Real Estate Allottees):

o The lead member must hold a minimum of 26% equity in the consortium.
o Each member must hold at least 10% equity.

o All members will be jointly and severally responsible for complying with the terms of the

EOI and the resolution plan.

o A clear governance structure must be established within the consortium to ensure effective

decision-making.

6. Refundable Process Participation Deposit

o Details and Conditions of the Deposit:

A refundable deposit of ¥ 5,00,000 is required with the EOI submission.

Page | 12



ACCOUNT NAME: XRBIA DEVELOPERS LIMITED
ACCOUNT NO: 924020061828820

BRANCH NAME: BDB Bandra

BRANCH IFSC CODE: UTIB0001586

The Refundable Deposit shall be refunded (without interest) / the FBG shall be returned within
30 days of the following:
a. Withdrawal of the PRA from the resolution plan process (where such withdrawal is notified
to the Resolution Professional in writing) before submission of the resolution plan;
b. PRA failing to submit the resolution plan by the due date as specified by the RP for
submission of the resolution plan;
Cc. Where the Resolution Plan submitted by the PRA is not approved by the COC at its
meeting held for that purpose.
Exception: Where the Resolution Plan of the resolution applicant is approved by the COC and
Adjudicating Authority, the process participation deposit provided by the said 'Successful
Resolution Applicant’ shall be adjusted towards payment due as per the approved Resolution
Plan.

The refundable process participation deposit shall not bear any interest.

The refundable deposit shall be forfeited at any time, in case the Prospective Resolution
Applicant is found to have made any misrepresentation(s) or provided wrong information to
the Resolution Professional or the members of the COC. It is clarified that any such forfeiture
of the refundable deposit shall not limit any rights or remedies that the Resolution Professional
or COC may have under applicable law or otherwise, against the PRA.

. General Conditions

Participation Limitations:

No PRA can participate in more than one consortium or submit more than one EOI for the

same resolution process.
Specific Exclusions:

Charitable trusts are not eligible to submit an EOIL.

CATEGORY IV- WARAI WOODS PROJECT

A. Categories of Applicants

. Private Company/ Public Limited Company, LLP, Body Corporate, Government
Organizations/Trusts/Partnership firm whether incorporated in India or outside
India:

Minimum standalone net worth of ¥ 5 crores as per Latest Audited Financial Statement.

Financial Institutions, Funds, Private Equity Investors, and Asset Reconstruction
Companies (ARCs):
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For Private Equity/Financial Institutions/Funds - Minimum Assets Under Management
(AUM) of X 500.00 crores as per Latest Audited Financial Statement

. For Asset Reconstruction Company — Net Owned Funds of ¥ 1000.00 crores as per

Latest Audited Financial Statement

. Individual Investors/Consortium Applicants (Except Real estate Allottees):
Minimum consolidated net worth of ¥ 5 crores as per Latest Audited Financial

Statement/Income Tax Return.

. Real Estate Allottees of The Project (only consortium)

. The consortium of Real estate allottees may submit expression of Interest

. In case Real Estate allottees form consortium with person other than allottees of the Xrbia

Warai Woods project, that consortium must fulfilled criteria mentioned in clause 3 above.

B. Additional Criteria

. Consortium Requirements

a) For consortium applicants (Not Applicable Real Estate Allottees):
o The lead member must hold a minimum of 26% equity in the consortium.
o Each member must hold at least 10% equity.

o All members will be jointly and severally responsible for complying with the terms of the

EOI and the resolution plan.

o A clear governance structure must be established within the consortium to ensure effective

decision-making.

. Refundable Process Participation Deposit

Details and Conditions of the Deposit:
A refundable deposit of ¥ 5,00,000 is required with the EOI submission.
Bank account in which refundable deposit shall be paid:

ACCOUNT NAME: XRBIA DEVELOPERS LIMITED
ACCOUNT NO: 924020061828820

BRANCH NAME: BDB Bandra

BRANCH IFSC CODE: UTIB0001586

The Refundable Deposit shall be refunded (without interest) / the FBG shall be returned within
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30 days of the following:

a. Withdrawal of the PRA from the resolution plan process (where such withdrawal is notified
to the Resolution Professional in writing) before submission of the resolution plan;

b. PRA failing to submit the resolution plan by the due date as specified by the RP for
submission of the resolution plan;

c. Where the Resolution Plan submitted by the PRA is not approved by the COC at its
meeting held for that purpose.
Exception: Where the Resolution Plan of the resolution applicant is approved by the COC and
Adjudicating Authority, the process participation deposit provided by the said 'Successful
Resolution Applicant’ shall be adjusted towards payment due as per the approved Resolution
Plan.

The refundable process participation deposit shall not bear any interest.

The refundable deposit shall be forfeited at any time, in case the Prospective Resolution
Applicant is found to have made any misrepresentation(s) or provided wrong information to
the Resolution Professional or the members of the COC. It is clarified that any such forfeiture
of the refundable deposit shall not limit any rights or remedies that the Resolution Professional
or COC may have under applicable law or otherwise, against the PRA.

. General Conditions

Participation Limitations:

No PRA can participate in more than one consortium or submit more than one EOI for the

same resolution process.
Specific Exclusions:

Charitable trusts are not eligible to submit an EOLI.

CATEGORY V- EIFFEL OLYMPIA PROJECT

A. Categories of Applicants

1. Private Company/ Public Limited Company, LLP, Body Corporate, Government
Organizations/Trusts/Partnership firm whether incorporated in India or outside
India:

. Minimum standalone net worth of ¥ 5 crores as per Latest Audited Financial Statement.
Financial Institutions, Funds, Private Equity Investors, and Asset Reconstruction
Companies (ARCs):

For Private Equity/Financial Institutions/Funds - Minimum Assets Under Management
(AUM) of X 500.00 crores as per Latest Audited Financial Statement

. For Asset Reconstruction Company — Net Owned Funds of ¥ 1000.00 crores as per

Latest Audited Financial Statement
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. Individual Investors/Consortium Applicants (Except Real estate Allottees):
Minimum consolidated net worth of ¥ 5 crores as per Latest Audited Financial

Statement/Income Tax Return.

. Real Estate Allottees of The Project (only consortium)

. The consortium of Real estate allottees may submit expression of Interest

. In case Real Estate allottees form consortium with person other than allottees of the Eiffel

Olympia project, that consortium must fulfilled criteria mentioned in clause 3 above.

B. Additional Criteria

. Consortium Requirements

b) For consortium applicants (Not Applicable Real Estate Allottees):
o The lead member must hold a minimum of 26% equity in the consortium.
o Each member must hold at least 10% equity.

o All members will be jointly and severally responsible for complying with the terms of the

EQI and the resolution plan.

o A clear governance structure must be established within the consortium to ensure effective

decision-making.

. Refundable Process Participation Deposit

Details and Conditions of the Deposit:
A refundable deposit of ¥ 5,00,000 is required with the EOI submission.
Bank account in which refundable deposit shall be paid:

ACCOUNT NAME: XRBIA DEVELOPERS LIMITED
ACCOUNT NO: 924020061828820

BRANCH NAME: BDB Bandra

BRANCH IFSC CODE: UTIB0001586

The Refundable Deposit shall be refunded (without interest) / the FBG shall be returned within
30 days of the following:
. Withdrawal of the PRA from the resolution plan process (where such withdrawal is notified
to the Resolution Professional in writing) before submission of the resolution plan;
PRA failing to submit the resolution plan by the due date as specified by the RP for
submission of the resolution plan;
Where the Resolution Plan submitted by the PRA is not approved by the COC at its
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meeting held for that purpose.

Exception: Where the Resolution Plan of the resolution applicant is approved by the COC and
Adjudicating Authority, the process participation deposit provided by the said 'Successful
Resolution Applicant’ shall be adjusted towards payment due as per the approved Resolution
Plan.

The refundable process participation deposit shall not bear any interest.

The refundable deposit shall be forfeited at any time, in case the Prospective Resolution
Applicant is found to have made any misrepresentation(s) or provided wrong information to
the Resolution Professional or the members of the COC. It is clarified that any such forfeiture
of the refundable deposit shall not limit any rights or remedies that the Resolution Professional
or COC may have under applicable law or otherwise, against the PRA.

. General Conditions

Participation Limitations:

No PRA can participate in more than one consortium or submit more than one EOI for the

same resolution process.
Specific Exclusions:

Charitable trusts are not eligible to submit an EOI.

CATEGORY VI- OTHER ASSETS (Including Immovable Property, Financial Assets,

etc)
Refundable EMD Deposit of INR 5,00,000

Details and Conditions of the Deposit:
A refundable deposit of ¥ 5,00,000 is required with the EOI submission.
Bank account in which refundable deposit shall be paid:

ACCOUNT NAME: XRBIA DEVELOPERS LIMITED
ACCOUNT NO: 924020061828820

BRANCH NAME: BDB Bandra

BRANCH IFSC CODE: UTIB0001586

The Refundable Deposit shall be refunded (without interest) / the FBG shall be returned within
30 days of the following:

. Withdrawal of the PRA from the resolution plan process (where such withdrawal is notified
to the Resolution Professional in writing) before submission of the resolution plan;
PRA failing to submit the resolution plan by the due date as specified by the RP for
submission of the resolution plan;
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f. Where the Resolution Plan submitted by the PRA is not approved by the COC at its
meeting held for that purpose.
Exception: Where the Resolution Plan of the resolution applicant is approved by the COC and
Adjudicating Authority, the process participation deposit provided by the said 'Successful
Resolution Applicant’ shall be adjusted towards payment due as per the approved Resolution
Plan.

The refundable process participation deposit shall not bear any interest.

The refundable deposit shall be forfeited at any time, in case the Prospective Resolution
Applicant is found to have made any misrepresentation(s) or provided wrong information to
the Resolution Professional or the members of the COC. It is clarified that any such forfeiture
of the refundable deposit shall not limit any rights or remedies that the Resolution Professional
or COC may have under applicable law or otherwise, against the PRA.

DOCUMENTS REQUIRED TO BE SUBMITTED:

The Interested parties shall submit the EOI as per the prescribed format attached along with
certified true copies of their audited financial statements of last three financial years and
Income Tax Returns for last three years.”

The interested parties shall also submit the following documents along with EOI:

e KYC details applicable as the case may be (Individual / Corporate / Financial Institution /
Funds / PE Funds);

e Ownership details of the resolution applicant and its group entities (if any);

¢ Indication on Sources of Fund;

¢ Net-worth certificate, AUM certificate, as the case maybe;

e Memorandum of Association, Articles of Association or any other applicable Corporate
Documents and any other relevant documents in a sealed envelope.
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3. TERMS & CONDITIONS

A. Preliminary terms & conditions for submission of EOI:

1. Unconditional Expression of Interest ("EOI"”) shall be submitted in accordance with
Regulation 36A of the CIRP Regulations in the format provided herein in this
Invitation along with the required Annexures.

2. PRA shall along with Expression of Interest submit:
(a) certified true copies of their Audited Financial Statements of last three years,
along with Income Tax Returns and computation of total income
(b) Proof of address
(c) copy of PAN card
(d) certified true copies of Constitutional Documents and
(e) certified true copy of Board resolution in case of Corporate Person.
The PRA shall also submit relevant KYC details applicable as the case may be
(Individual/Corporate/Financial Institution/Funds/PE Funds).

3. PRA shall along with the EOI submit an undertaking that it meets the criteria specified
by the committee under clause (h) of sub-section (2) of section 25 of IBC
i.e. the Eligibility Criteria provided in this Invitation and relevant records in evidence
of meeting the eligibility criteria;

4. PRA shall submit an undertaking in form as set out in Annexure D as per the
requirement specified under Regulation 36A of CRP Regulations.

5. PRA shall also submit an undertaking in form as set out in Annexure E that it does
not suffer from any ineligibility under section 29A of IBC. In line with the same the
PRA shall submit the relevant information and records to enable an assessment of
ineligibility as per Section 29A of IBC.

6. Ineligibility norms under Section 29A of the IBC: -
The extract of Section 29A of the IBC is reproduced herein below:

“Section 29A of IBC: Persons not eligible to be resolution applicant
A person shall not be eligible to submit a resolution plan, if such person, or any
other person acting jointly or in concert with such person —

(a) is an undischarged insolvent;

(b) is a willful defaulter in accordance with the guidelines of the Reserve Bank of
India issued under the Banking Regulation Act, 1949 (10 0f1949);

(c) at the time of submission of the resolution plan has an account, or an account
of a corporate debtor under the management or control of such person or of whom
such person is a promoter, classified as non-performing asset in accordance with
the guidelines of the Reserve Bank of India issued under the Banking Regulation
Act, 1949 (10 of 1949) or the guidelines of a financial sector regulator issued under
any other law for the time being in force, and at least a period of one year has
lapsed from the date of such classification till the date of commencement of the
corporate insolvency resolution process of the corporate debtor:

Provided that the person shall be eligible to submit a resolution plan if such person
makes payment of all overdue amounts with interest thereon and charges relating
to non- performing asset accounts before submission of resolution plan:
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Provided further that nothing in this clause shall apply to a resolution applicant
where such applicant is a financial entity and is not a related party to the corporate
debtor.

Explanation I- For the purposes of this proviso, the expression "related party" shall
not include a financial entity, regulated by a financial sector regulator, if it is a
financial creditor of the corporate debtor and is a related party of the corporate
debtor solely on account of conversion or substitution of debt into equity shares or
instruments convertible into equity shares, prior to the insolvency commencement
date.

Explanation II.— For the purposes of this clause, where a resolution applicant has
an account, or an account of a corporate debtor under the management or control
of such person or of whom such person is a promoter, classified as non-performing
asset and such account was acquired pursuant to a prior resolution plan approved
under this Code, then, the provisions of this clause shall not apply to such
resolution applicant for a period of three years from the date of approval of such
resolution plan by the Adjudicating Authority under this Code.

(d) has been convicted for any offence punishable with imprisonment-

(i) for two years or more under any Act specified under the Twelfth Schedule; or
(iij) for seven years or more under any law for the time being in force:

Provided that this clause shall not apply to a person after the expiry of a period of
two years from the date of his release from imprisonment:

Provided further that this clause shall not apply in relation to a connected person
referred to in clause(iii) of Explanation I;

(e) is disqualified to act as a director under the Companies Act, 2013 (18 of 2013):

Provided that this clause shall not apply in relation to a connected person referred
to in clause (iii) of Explanation I;

(¢ is prohibited by the Securities and Exchange Board of India from trading in
securities or accessing the securities markets;

(g) has been a promoter or in the management or control of a corporate debtor in
which a preferential transaction, undervalued transaction, extortionate credit
transaction or fraudulent transaction has taken place and in respect of which an
order has been made by the Adjudicating Authority under this Code:

Provided that this clause shall not apply if a preferential transaction, undervalued
transaction, extortionate credit transaction or fraudulent transaction has taken
place prior to the acquisition of the corporate debtor by the resolution applicant
pursuant to a resolution plan approved under this Code or pursuant to a scheme or
plan approved by a financial sector regulator or a court, and such resolution
applicant has not otherwise contributed to the preferential transaction, undervalued
transaction, extortionate credit transaction or fraudulent transaction;

(h) has executed a guarantee in favour of a creditor in respect of a corporate
debtor against which an application for insolvency resolution made by such creditor
has been admitted under this Code and such guarantee has been invoked by the
creditor and remains unpaid in full or part;

(i) is subject to any disability, corresponding to clauses (a) to (h), under any law in
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a jurisdiction outside India; or

() has a connected person not eligible under clauses (a) to(i).

Explanation [I] — For the purposes of this clause, the expression "connected

person" means—

(i) any person who is the promoter or in the management or control of the
resolution applicant; or

@ii) any person who shall be the promoter or in management or control of the
business of the corporate debtor during the implementation of the resolution
plan; or

(iii) the holding company, subsidiary company, associate company or related party
of a person referred to in clauses (i) and(ii):

Provided that nothing in clause (iii) of Explanation I shall apply to a resolution
applicant where such applicant is a financial entity and is not a related party of the
corporate debtor:

Provided further that the expression "Related Party" shall not include a financial
entity, regulated by a financial sector regulator, if it is a financial creditor of the
corporate debtor and is a related party of the corporate debtor solely on account of
conversion or substitution of debt into equity shares or instruments convertible into
equity shares, prior to the insolvency commencement date;

Explanation II - For the purposes of this section, "financial entity" shall mean the
following entities which meet such criteria or conditions as the Central Government
may, in consultation with the financial sector regulator, notify in this behalf,
namely: —

(a) ascheduled bank;

(b) any entity regulated by a foreign central bank or a securities market regulator
or other financial sector regulator of a jurisdiction outside India which
jurisdiction is compliant with the Financial Action Task Force Standards and is a
signatory to the International Organization of Securities Commissions
Multilateral Memorandum of Understanding;

(c) any investment vehicle, registered foreign institutional investor, registered
foreign portfolio investor or a foreign venture capital investor, where the terms
shall have the meaning assigned to them in regulation 2 of the Foreign
Exchange Management (Transfer or Issue of Security by a Person Resident
Outside India) Regulations, 2017 made under the Foreign Exchange
Management Act, 1999 (42 0f1999);

(d) an asset reconstruction company register with the Reserve Bank of India under
section 3 of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 0f2002);

(e) an Alternate Investment Fund registered with Securities and Exchange Board of
India;

(H such categories of persons as may be notified by the Central Government.”

7. PRA shall along with the Expression of Interest for submission of Resolution Plan
submit an undertaking that it shall intimate the Resolution Professional forthwith if it
becomes ineligible under Section 29A of the IBC at any time during the Corporate
Insolvency Resolution Process.
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8. PRA shall along with the Expression of Interest submit an undertaking that every
information and records provided in the Expression of Interest is true and correct and
discovery of any false information and record at any time will render the applicant
ineligible to submit Resolution Plan, forfeit any refundable deposit and attract penal
actions under IBC.

9. PRA shall along with the Expression of Interest submit an undertaking to the effect
that it shall maintain Confidentiality of the information and shall not use such
information to cause any undue gain or loss to itself or any other person and comply
with the requirements under sub-section (2) of Section 29. (Format of the
Confidentiality Undertaking is provided as per Annexure - F)

10. The Committee of Creditors, the RP (on the instructions of the Committee of
Creditors) and/or the Adjudicating Authority shall have the right, in their sole
discretion to reject any and all proposed EQIs and/or the Resolution Plan made by or
on behalf of any Resolution Applicant or any part thereof, and/or to
suspend/cancel/terminate the process for submission of Resolution Plan including
invitation/submission of EOI, submission of Resolution Plan, Evaluation of Resolution
Plan and / or amend and / or supplement the process for submission of Resolution
Plan, all without notice and any liability therefore.

11. The COC has the right to cancel or modify the process, or to provide dispensation or
relaxation from one or more requirements as specified in this IEOI vis-a-vis one or
more applicants, without assigning any reason and without any liability. This is not
an offer document and is issued with no commitment. Applicants should regularly
visit the website of IBBI (https://ibbi.gov.in/) to keep themselves updated on
clarifications/ amendments/ time-extensions, if any. For the avoidance of doubt, it is
clarified that, a clarification issued to this invitation by the Resolution Professional,
shall not be considered as modification to this invitation in terms of the CIRP
Regulations.

12. The CoC reserves the right to withdraw the IEOI and change or vary any part thereof
at any stage and also reserves the right to disqualify any PRA, should it be so
necessary at any stage.

13. No oral conversations or agreements with the Resolution Professional, advisor to the
Resolution Professional or any official, agent or employee of the Resolution
Professional, Corporate Debtor or any member of the CoC shall affect or modify any
terms of this invitation for Eol.

14. By submitting EOI, each PRA shall be deemed to acknowledge that (i) it has carefully
read the entire IEOI and has fully informed itself as to all existing conditions and
limitations; and (ii) disqualification of the PRA due to non- compliance with Section
29A of the Insolvency and Bankruptcy Code, 2016 will not attract any litigation from
RA.

15. The PRA who has submitted the Eol may submit or implement the Resolution Plan
either itself or through any of its group entities (as may be defined in RFRP), subject
to compliance with the requirements of the IBC (including Section 29A), this IEQI,
and RFRP.
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16. This invitation is being published with the understanding that the PRAs shall continue
to make their own independent investigation and assessment of the conditions and
affairs of Corporate Debtor and such other matters as the PRAs may deem
appropriate without placing sole reliance upon any information as set out in this
invitation. All summaries and/or discussions of documentation and/or information
contained herein are qualified in their entirety by reference to the actual documents
and/or financial statements. This invitation is intended to be supplemented with
issuance of request for resolution plans, information memorandum, evaluation
matrix, and access to further relevant information of Corporate Debtor, accompanied
by their own disclaimers as applicable, and the RP and his team and the members of
the COC and/or professionals/ advisors engaged by the COC disclaim to the fullest
extent as possible any and all responsibility in relation to the information of Corporate
Debtor as is contained herein or in any referenced or supplemental document or
information as may be issued to the PRAs.

17. The PRA are required to take note that under Regulation 29 of the CIRP Regulations,
certain assets of Corporate Debtor may be sold in compliance with the provisions
contained therein. Nothing contained herein shall prejudice the right of the RP and
the COC to undertake any sale of any assets of Corporate Debtor in compliance with
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Vikas Gopichand K\iyanf

Resolution Professional
In the matter of Xrbia Developers Limited
Registration Number: IBBI/IPA-001/IP-P-02738/2022-2023/14194

Address registered with IBBI:

910, 9th Floor, Ajmera Sikova, Opposite Damodar Park, Nityanand Nagar,
Ghatkopar West, Mumbai-400086

E-mail Id registered with IBBI: cavikas.khiyani@gmail.com

Process specific email ID for correspondence: cirp.xdl@gmail.com

(Note: RP / COC reserves the right to cancel or modify the process / application
without assigning any reason and without any liability whatsoever. This is not an
offer document)

Dated: November 24, 2024
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FORMAT OF SUBMISSION OF EOI
[On the Letterhead of the Entity Submitting the EOI]
EXPRESSION OF INTEREST

Date:

To

Vikas Gopichand Khiyani

Resolution Professional

Xrbia Developers Limited

910, 9th Floor, Ajmera Sikova, Nityanand Nagar, Ghatkopar West, Mumbai-400086,
Mumbai Suburban, Maharashtra ,400086

Subject:
Expression of Interest ("EOI”) for submitting Resolution Plan for Xrbia Developers
Limited (“Corporate Debtor”).

Dear Sir,

In response to the Form G published on November 24 2024 in newspapers namely

("Advertisement”) inviting Expression of Interest (EOI) for submission of
resolution plans ("Resolution Plan”) as per the provisions of the Insolvency and
Bankruptcy Code, 2016 ("IBC") and Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016, we confirm
that we have understood the eligibility criteria mentioned in the detailed invitation for
EOI. We further confirm that we meet the necessary thresholds and criteria mentioned
therein and submit our EOI along with refundable process participation deposit for
submission of a Resolution Plan for the Corporate Debtor.

We hereby declare that we are not an ineligible person to be resolution applicant as
prescribed under Section 29A of IBC. An undertaking to that effect is annexed along
with this EOI. We have also provided the necessary information as required in prescribed
formats in Annexure A to Annexure G.

We affirm that the information furnished by us in this EOI and in the Annexures A to G,
including documentary proofs, is true, correct, complete, and accurate. Further, we
acknowledge that:

(a) The RP reserves the right to determine whether we qualify for the submission of the
Resolution Plan and that the RP reserves the right to reject the EOI submitted by
us without assigning any reason whatsoever and without any liability to the
Applicant; and

(b) The RP reserves the right to request for additional information / documents from us
for the purposes of the EOL.

(c) Information Memorandum / Access to virtual data room will be provided after
submitting a confidentiality undertaking as per Section 29(2) of IBC.

(d) The Committee of Creditors, the RP (on the instructions of the Committee of
Creditors) and/or the Adjudicating Authority shall have the right, in their sole
discretion to reject any and all proposed EOIs and/or the Resolution Plan made by
or on behalf of any Resolution Applicant or any part thereof, and / or to suspend /
cancel / terminate the process for submission of Resolution Plan including invitation

Page | 24



/ submission of EOI, submission of Resolution Plan, Evaluation of Resolution
Plan and / or amend and / or supplement the process for submission of Resolution
Plan, all without notice and any liability therefore.

(e) Further, we agree and acknowledge that:

Vi,

the Eol will be evaluated by the Resolution professional (“RP") (in
consultation with the Committee of Creditors ("CoC")) of Corporate Debtor
based on the information provided in the Annexures and attached
documents to determine whether we qualify to submit EOI and resolution
plan for Corporate Debtor.

the RP/ CoC reserves the right to determine at their sole discretion, whether
or not we qualify for the submission of the proposal and may reject the Eol
submitted by us without assigning any reason/without any liability
whatsoever.

the RP/ CoC reserves the right to request for additional information or
clarification(s) from us for the purposes of the Eol and we shall promptly
comply with such requirements. Failure to satisfy the queries of RP/ CoC
may lead to rejection of our Eol;

Meeting the qualification criteria set out in IEOI alone does not automatically
entitle us to participate in the process;

We will continue to meet the eligibility criteria throughout the bid process,
and any material adverse change affecting the consortium members ability
to perform in consortium shall be intimated immediately;

In case of consortium, we would comply with the eligibility criteria pertaining
to equity holding i.e. the lead member must hold at least 26% total equity
participation in the consortium who shall be designated as the lead member.
The members in the consortium cannot exceed more than 12 (no's);

Thanking You,

For and on behalf of [Insert the name of the entity submitting the EOI]

Signature:

Name of Signatory:
Designation:
Company Seal / Stamp

1: In case of Consortium Applicant the EOI shall be signed by the nominated lead and
details as per Annexure C to be provided.
2: The person signing the EOI and other supporting documents should be an authorized
signatory supported by necessary board resolutions/authorization letter.
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ANNEXURE A
Details by PRA towards fulfilling Eligibility Criteria

Sr Eligibility Criteria Details of PRA
1 | Financial eligibility as per The Prospective Resolution Applicant (PRA)
the category applied and should fulfill the minimum financial criteria as

type of applicant per category of applicant applying under

Categories (I-V) of Minimum standalone net
worth, Minimum Assets Under Management
(AUM), Minimum consolidated net worth as laid
out in Page 7 of this EOI

AND

2 | PRA shall not be an ineligible person as prescribed under Section 29A of the
Insolvency and Bankruptcy Code, 2016

3 The refundable process participation deposit for the EOI shall be INR|
/- (as the case maybe)

Note: The applicant shall submit the documentary proof(s) as a part of this Annexure A.
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ANNEXURE B
GENERAL INFORMATION OF PRA

1. Name and Address of the PRA:

. Name:

. Registered and Corporate Address:
. Telephone No:

Fax:

. Email:

[OJ = RN RN © g )

Date of Incorporation:
Constitution of the PRA:

Experience in real estate sector (if, any):

i W N

Past experience in acquisition / turnaround of stressed assets (if
any):
6. Overview of Management:

7. Contact Person:
a. Name:
b. Designation:
c. Telephone No:
d. Email:

8. Individual /firm/ Group/Company Profile:

Individual / Firm / Group / Company / Joint Venture / Consortium / SPV
OR Financial Institutions / Funds / PE Investors Profile: Financial Profile
(consolidated / standalone as applicable):

[Note: The Group / Company / Individual / Firm profile should necessarily include net
worth and revenue numbers of the preceding three years. Where the entity submitting
the EOI is a financial investor / fund entity, please additionally provide details pertaining
to “Assets under Management” for the preceding three years and the Committed Funds
available as on 31 March 2024 for investment in Indian assets. In case of a joint venture
or consortium or an SPV, it should necessarily include net worth and revenue numbers of
the preceding three years or provide details pertaining to “Assets under Management” for
the preceding three years and the committed funds available as on 31 March 2024 for
investment in Indian assets of each of the partners of the Joint Venture / Consortium /
SPV]

For Individual / Firm / Body Corporate / Company

INR Crores FY 21-22 FY 22-23 FY 23-24

Revenue

Net worth
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For Financial Institutions / Funds / PE Investors/ARC

INR Crores

FY 21-22

FY 22-23

FY 23-24

Assets under
management

a. History, if any, of the Company or affiliates of the Company being declared a

*‘willful defaulter’, *non-cooperative borrower’ and / or *non-performing asset’

b. Ownership Details:

c. Proof of Identity and Address:

Note: Applicant shall submit the following documentary proof(s) as a part of this Annexure B:

1. Applicable to Individual / Firms / Body Corporate

a. Audited financial statements for last three financial years along with certificate from
Statutory Auditor or Chartered Accountant or Company Secretary or equivalent in the
jurisdiction of incorporation of the Company certifying net worth and turnover of the

last three financial years.

b. Copy of Certificate of Registration and latest Constitutional Documents of the

Applicant.

2. Applicable to Financial Institutions /Funds / PE Investors /ARC

a. Certificate from Statutory Auditor or Chartered Accountant or Company Secretary

or equivalent in the jurisdiction of incorporation certifying Assets under management as on
end of last three financial years;
b. Documentary evidence for Funds available for deployment as on March 31, 2024.

c. Audited financial statements for last three financial years.

d. Copy of Certificate of Registration and latest Constitutional Documents of the Applicant.

Note:

= In case of Consortium Applicant, the details set out above are to be provided for each

member of the Consortium.

= In case of Joint Ventures / SPVs, the details set out above are to be provided for each of the

entities / groups submitting each joint EOL.
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ANNEXURE C

Details of Joint Venture / Consortium/ SPV Members:

Sr.

%o of share in the ILELE
Name of the Member . B as Lead
Consortium/ Joint Venture (Y/N)
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ANNEXURE D
UNDERTAKING FROM PROSPECTIVE RESOLUTION APPLICANT AS PER
REGULATION 36A OF CIRP REGULATIONS

Execution instructions:

[To be on non-judicial stamp paper as may be applicable. Foreign companies submitting expression
of interest / resolution plan are required to follow the applicable law in their country and ensure that
the documents submitted as part of the expression of interest / resolution plan are appropriately
apostilled, and stamp duty paid in India before submission to the resolution professional. ]

The execution of this undertaking must be authorized by a duly passed resolution of the board of
directors of the prospective resolution applicant or any sub-committee of the board (if so authorized
by the board).

Each page of the undertaking is required to be signed by the prospective resolution applicant at the
bottom of the page and on the execution page, the deponent must affix his/her full signature and
additionally affix the rubber stamp seal of the prospective resolution applicant.

Where the resolution applicant is a consortium, said undertaking shall be furnished by each member
of the consortium.

Kindly fill in the requisite details in each of the items where information is left blank or has been
sought]

UNDERTAKING

I, [name of the chairman / managing director / director / authorized person of resolution applicant,
authorised by the Board of the resolution applicant for giving such undertaking], son of [ 1,
aged about [___] years, currently residing at [Address to be inserted] and having Aadhaar / Passport
number [ ], on behalf of [name of the resolution applicant] having registered office at [ ]
("Resolution Applicant”, a term which also includes any person acting jointly with the Resolution
Applicant), do solemnly affirm and state to the committee of creditors ("COC") of “Xrbia Developers
Limited” and the Resolution Professional of the Company (*"RP") as follows:

1. That I am duly authorized and competent to make and affirm the instant undertaking for and on
behalf of the Resolution Applicant in terms of the [resolution of its board of directors / power of
attorney - to provide other necessary details of such authorization]. The said document is true,
valid and genuine to the best of my knowledge, information and belief.

2. That the Resolution Applicant meets the criteria specified by the Committee of Creditors under
clause (h) of sub-section (2) of Section 25 of the Code.

3. That the relevant records in evidence of meeting the criteria specified by the Committee of
Creditors under clause (h) of sub-section (2) of Section 25 of the Code has been submitted along
with the Expression of Interest for submission of Resolution Plan in the matter of Xrbia Developers
Limited.

4. That all the information and records provided in Expression of Interest is true and correct and
discovery of any false information or record at any time will render the applicant ineligible to submit
resolution plan, forfeit any refundable deposit and attract penalty action under the Code.

5. That the Resolution Applicant shall maintain confidentiality of the information and shall not use
such information to cause an undue gain or undue loss to itself or any other person and comply
with the requirements under sub-section (2) of Section 29 Insolvency and Bankruptcy Code,
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2016.

. That the contents of this undertaking are true and correct. No part of it is false and nothing material
has been concealed therefrom.

. That if, at any time after the submission of this undertaking and before the approval of the
Resolution Applicant’s resolution plan by the Adjudicating Authority i.e. Hon’ble National Company
Law Tribunal under the Code, the Resolution Applicant becomes ineligible to be a Resolution
Applicant as per the provisions of the Code, the fact of such ineligibility shall be forthwith brought
to the attention of the RP and the COC.

. That this undertaking shall be governed in accordance with the laws of India and the National
Company Law Tribunal, Mumbai /National Company Law Appellate Tribunal/ Courts of Mumbai
shall have the exclusive jurisdiction over any dispute arising under this undertaking.

Signed for and on behalf of [insert name of entity]

Signature and official stamp
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ANNEXURE E

ELIGIBILITY AS PER SECTION 29A READ WITH REGULATION 36A of THE
CIRP REGULATIONS

Execution instructions:

[To be on non-judicial stamp paper of Value as applicable. Foreign companies submitting
expression of interest / resolution plan are required to follow the applicable law in their country
and ensure that the documents submitted as part of the expression of interest / resolution plan
are appropriately apostilled, and stamp duty paid in India before submission to the resolution
professional. The said undertaking shall be duly notarized/apostilled]

The execution of this undertaking must be authorized by a duly passed resolution of the board
of directors of the prospective resolution applicant or any sub-committee of the board (if so
authorized by the board).

Each page of the undertaking is required to be signed by the prospective resolution applicant at
the bottom of the page and on the execution page, the deponent must affix his/her full
signature and additionally affix the rubber stamp seal of the prospective resolution applicant.
Where the resolution applicant is a consortium, said undertaking shall be furnished by each
member of the consortium.

Kindly fill in the requisite details in each of the items where information is left blank or has been
sought. ]

UNDERTAKING

I, [name of the chairman/managing director/director/authorized person of resolution applicant,
authorised by the Board of the resolution applicant for giving such undertaking], son of

[ 1, aged about [ ] years, currently residing at [Address to be inserted] and having
Aadhaar / Passport number [ ], on behalf of [name of the resolution applicant] having
registered office at [ ] ("Resolution Applicant”), a term which also includes any

person acting jointly with the Resolution Applicant), do solemnly affirm and state to the
committee of creditors ("COC") of “Xrbia Developers Limited” and the Resolution Professional of
the Company ("RP") as follows:

1. That I am duly authorized and competent to make and affirm the instant undertaking for and
on behalf of the Resolution Applicant in terms of the [resolution of its board of directors/ power
of attorney- to provide other necessary details of such authorization]. The said document
is true, valid and genuine to the best of my knowledge, information and belief.

2. That neither the Resolution Applicant, nor any other person acting jointly or in concert with
the Resolution Applicant, nor any ‘connected person’ [as defined under Section 29A of the
Insolvency and Bankruptcy Code, 2016, as amended from time to time (“Code”)] and nor any
other person covered under Section 29A of the Code:

a) is an undischarged insolvent;

b) is a wilful defaulter in accordance with the guidelines of the Reserve Bank of India issued
under the Banking Regulation Act, 1949;

) is at the time of submission of the expression of interest and / or resolution plan a person
who, (i) has an account which has been classified as non-performing asset in accordance
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with the guidelines of the Reserve Bank of India issued under the Banking Regulation Act,
1949 or the guidelines of a financial sector regulator issued under any other law for the
time being in force, or (ii) controls or manages or is the promoter of a corporate debtor
whose account has been, classified as non-performing asset in accordance with the
guidelines of the Reserve Bank of India issued under the Banking Regulation Act, 1949 or
the guidelines of a financial sector regulator issued under any other law for the time being
in force; and such classification has continued for a period of one year or more from the
date of such classification till the date of commencement of the corporate insolvency
resolution process of the Xrbia Developers Limited and all such overdue amounts along with
interest, costs and charges thereon have not been fully repaid at the time of submission of
expression of interest and / or resolution plan;?

d) has been convicted for any offence punishable with imprisonment —

i. for two years or more under any statute specified under the Twelfth Schedule of the Code
and two years have not passed from the date of release from such imprisonment; or

i. for seven years or more under any law for the time being in force and two years have not
passed from the date of release from such imprisonment;

e) is disqualified to act as a director under the Companies Act, 2013 [18 of 2013];

f) is prohibited by the Securities and Exchange Board of India from trading in securities or
accessing the securities markets;

g) has been a promoter or in the management of or control of a corporate debtor in which
any preferential transaction or undervalued transaction or extortionate credit transaction or
fraudulent transaction has taken place and in respect of which an order has been made by
the Adjudicating Authority viz. Hon'ble National Company Law Tribunal (or its appellate
tribunal / court) under the Code (other than a preferential transaction, undervalued
transaction, extortionate credit transaction or fraudulent transaction which has taken place
without any contribution by the Resolution Applicant in an entity acquired by the Resolution
Applicant, prior to such acquisition by way of a resolution plan approved under the Code or
pursuant to a scheme or plan approved by a financial sector regulator or court);

h) has executed a guarantee in favour of a creditor, in respect of a corporate debtor against
which an application for insolvency resolution made by such creditor has been admitted
under the Code and such guarantee has been invoked by the creditor and remains unpaid
in full or in part; and

i) is subject to any disability, corresponding to the aforesaid conditions under any law in a
jurisdiction outside India.

3. That the Resolution Applicant unconditionally and irrevocably agrees and undertakes that it
shall make full disclosure in respect of itself and all its connected persons as required under
Regulation 38(3) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016, as applicable to the corporate insolvency
resolution process of the Corporate Debtors.

4. That neither the Resolution Applicant, nor any other person acting jointly or in concert with
the Resolution Applicant, nor any ‘connected person’ (as defined under Section 29A of the
Code) has:

a) withdrawn or sought any deviation to its resolution plan in any corporate insolvency
resolution process, or avoided or delayed or defaulted in the implementation of the
resolution plan approved by the committee of creditors / Adjudicating Authority; or
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10.

11.

delayed or failed to implement any conditions as contained in the process document /
note issued under any corporate insolvency resolution process (including the submission of
any guarantee / security documents as envisaged under the process document / note of
any corporate insolvency resolution process);

b) had any resolution plan filed by it withdrawn / rejected or applied to be withdrawn / rejected
from the Adjudicating Authority / committee of creditors owing to any non- compliance /
default by it;

¢) failed to implement its resolution plan approved by committee of creditors / Adjudicating
Authority in accordance with its terms; or

d) in order to avoid the obligations under its resolution plan approved by committee of
creditors / Adjudicating Authority, challenged the process document / note or process
thereunder issued by a resolution professional / committee of creditors with respect to a
corporate insolvency resolution process, in any court of law or sought any deviation from
the resolution plan submitted by it which is not acceptable to the committee of creditors of
the relevant matter.

That the Resolution Applicant unconditionally and irrevocably represents, warrants and
confirms that it is eligible under the terms and provisions of the Code (read with the relevant
regulations framed there under) to submit an expression of interest and a resolution plan and
it shall provide all documents, representations and information as may be required by the RP
or the COC to substantiate that the Resolution Applicant is eligible under the applicable
provisions of the Code and the rules and regulations thereunder to submit a resolution plan in
respect of the Xrbia Developers Limited.

That the Resolution Applicant unconditionally and irrevocably undertakes that it shall provide
all data, documents and information as may be required to verify the statements made under
this undertaking.

That the Resolution Applicant undertakes that it shall intimate the Resolution Professional
forthwith if it becomes ineligible at any time during the corporate insolvency resolution process;

That the Resolution Applicant undertakes that every information and records provided in
expression of interest is true and correct and discovery of any false information or record at
any time will render the applicant ineligible to submit resolution plan, forfeit any refundable
deposit, and attract penal action under the Code; and

That the Resolution Applicant understands that the RP and the COC may evaluate the
expression of interest and / or resolution plan to be submitted by the Resolution Applicant or
any other person acting jointly with it and such evaluation shall be on the basis of the
confirmations, representations and warranties provided by the Resolution Applicant under this
undertaking.

That the Resolution Applicant agrees that each member of the COC and the RP are entitled to
rely on the statements and affirmations made in this undertaking for the purposes of
determining the eligibility and assessing, agreeing and approving the resolution plan submitted
by the Resolution Applicant.

That in the event any of the statements contained herein are found to be untrue or incorrect,
then the Resolution Applicant unconditionally agrees to indemnify and hold harmless the RP
and each member of the COC against any losses, claims or damages incurred by the RP and /
or the members of the COC on account of such ineligibility of the Resolution Applicant.
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12. That the Resolution Applicant agrees and undertakes to disclose/inform forthwith, to the RP
and the members of the COC, if the Resolution Applicant becomes aware of any change in
factual information in relation to it or its connected person (as defined under the Code) which
would make it ineligible under any of the provisions of Section 29A of the Code at any stage
of the corporate insolvency resolution process of the Xrbia Developers Limited, after the
submission of this undertaking.

13. That if, at any time after the submission of this undertaking and before the approval of the
Resolution Applicant’s resolution plan by the Adjudicating Authority i.e. Hon’ble National
Company Law Tribunal under the Code, the Resolution Applicant becomes ineligible to be a
Resolution Applicant as per the provisions of the Code (and in particular Section 29A of the
Code), the fact of such ineligibility shall be forthwith brought to the attention of the RP and
the COC.

14. That this undertaking shall be governed in accordance with the laws of India and the National
Company Law Tribunal, Mumbai /National Company Law Appellate Tribunal/ Courts of Mumbai
shall have the exclusive jurisdiction over any dispute arising under this undertaking.

Signed for and on behalf of [insert name of entity]

Signature and official stamp
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ANNEXURE F
CONFIDENTIALITY UNDERTAKING
For sharing of Information Memorandum and access to virtual data-room

Execution instructions:

[To be on non-judicial stamp paper as applicable. Foreign companies submitting expression of
interest / resolution plan are required to follow the applicable law in their country and ensure that
the documents submitted as part of the expression of interest / resolution plan are appropriately
apostilled, and stamp duty paid in India before submission to the resolution professional. The said
undertaking shall be duly notarized/apostilled]

The execution of this undertaking must be authorized by a duly passed resolution of the board of
directors of the prospective resolution applicant or any sub-committee of the board (if so
authorized by the board).

Each page of the undertaking is required to be signed by the prospective resolution applicant at the
bottom of the page and on the execution page, the deponent must affix his/her full signature and
additionally affix the rubber stamp seal of the prospective resolution applicant.

Where the resolution applicant is a consortium, said undertaking shall be furnished by each
member of the consortium.

Kindlly fill in the requisite details in each of the items where information is left blank or has been
sought.]

This confidentiality undertaking has been signed by M/s , a
Prospective Resolution Applicant as per relevant provisions of the Insolvency and Bankruptcy
Code, 2016, having its office at acting through Mr./Ms. _ , the

authorized signatory / authorized representative (which expression shall, unless repugnant to the
context, include its successors in business, administrators in business, administrators, Insolvency
professional, liquidator and assigns or legal representative) (hereinafter referred as “"PRA")
on day of , 2024 and submitted to Vikas Gopichand
Khiyani, an Insolvency Professional having registration no. IBBI/IPA-001/IP-P-02738/2022-
2023/14194.

WHEREAS Xrbia Developers Limited, a company registered under Companies Act, 1956
(thereafter referred as “Corporate Debtor”) is under Corporate Insolvency Resolution Process
vide Hon'ble NCLT Mumbai Bench, Court-II in CP (IB)/285/MB/2024 passed the order dated
August 06, 2024 under the Insolvency and Bankruptcy Code, 2016, wherein Vikas Gopichand
Khiyani (IBBI Registration Number: IBBI/IPA-001/IP-P-02738/2022-2023/14194) was appointed
as Interim Resolution Professional (IRP) in the matter of Xrbia Developers Limited and is now
acting as the Deemed Resolution Professional (RP).

AND WHEREAS the RP has prepared Information Memorandum as per Section 29 (1) of
Insolvency & Bankruptcy Code,2016 read with Regulation 36 of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 in
respect of Corporate Debtor.

AND WHEREAS RP is required to share the Information Memorandum and shall provide access
to all relevant information to the resolution applicant after receiving an undertaking from such
Resolution Applicant to the effect that such resolution applicant shall maintain confidentiality of
the information and shall not use such information to cause an undue gain or
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undue loss to itself or any other person and comply with the requirements under section 29(2)
of Insolvency & Bankruptcy Code, 2016.

THEREFORE, the above-named Prospective Resolution Applicant hereby provides
following undertaking to Vikas Gopichand Khiyani, Resolution Professional, Xrbia
Developers Limited: -

WE HEREBY DECLARE and undertake that we will not divulge any part of the information
contained in Information Memorandum of the Corporate Debtor, prepared as per Section 29
(1) of Insolvency & Bankruptcy Code, 2016 and Regulation 36 of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 and any
other relevant information that may be made accessible pursuant to Section 29

(2) of the Insolvency and Bankruptcy Code, 2016 by the Resolution Professional by way of a
virtual data room or any other mode created in that regard, through oral or written
communication or through any mode to anyone and the same shall constitute “Confidential
Information”. Any information or documents generated or derived by the recipients of
Confidential Information that contains, reflects or is derived from any Confidential Information
shall also be treated as Confidential Information and shall ensure that all Confidential
Information is kept safe and secured at all times and is protected from any theft or leakage.

WE FURTHER undertake and declare that the Confidential Information shall be kept secret and
confidential by us and shall be used solely as allowed under the Insolvency & Bankruptcy Code,
2016 and we shall not use such information to cause an undue gain or undue loss to our self
or any other person and shall comply with the requirements under section 29(2) of Insolvency
& Bankruptcy Code, 2016 and comply with provisions of law for the time being in force relating
to confidentiality and insider trading; and shall protect any intellectual property of the corporate
debtor which we may have access to. We shall take all necessary steps to safeguard the privacy
and confidentiality and shall secure that no person acting on our behalf or ourselves divulge or
disclose or use any part of the relevant information or not to share relevant information with
third parties unless section 29 clauses (a) and (b) of sub-section (2) are complied with where
relevant information shall include the financial position of the corporate debtor, all information
related to disputes by or against the corporate debtor and any other matter pertaining to the
corporate debtor as may be specified.

WE FURTHER:

a) agree to use such measures and / or procedures as it uses in relation to its own most highly
confidential information to hold and keep in confidence any and all such Confidential
Information;

b) shall ensure compliance with Applicable Laws and specifically with the Insolvency and
Bankruptcy Code and Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016, with respect to Confidential Information
received pursuant to the Resolution Process;

c) shall take all reasonable steps and measures to minimize the risk of disclosure of Confidential
Information by ensuring that only such representatives who are expressly authorized by it
and whose duties require them to possess the Confidential Information shall have access to
the Confidential Information on a need-to-know basis;

d) shall ensure that the Confidential Information will not be copied or reproduced or transmitted
by any means and in any form whatsoever (including in an externally accessible computer
or electronic information retrieval system) by us or our authorized
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representative, except for sharing of Confidential Information as required in relation to this
document, as decided by the us or our Representative from time to time.

e) shall immediately destroy and permanently erase all Confidential Information upon the
rejection of Resolution Plan by the Committee of Creditors and/or Hon’ble National Company
Law Tribunal("NCLT") under Section 31(1) of the Insolvency & Bankruptcy Code, 2016 or
upon an order for liquidation of the corporate debtor being passed by the Hon’ble NCLT
under Section 33 of the Insolvency & Bankruptcy Code, 2016;

WE FURTHER agree that no representation or warranty has been provided by the RP in relation
to the authenticity or adequacy of the information provided pursuant to the information
memorandum, including Confidential Information, nor would have any claim against the RP or
the Corporate Debtor nor shall have any responsibility or liability whatsoever, whether in
contract, tort or otherwise, for any direct, indirect or consequential loss and / or damage, loss
of use, loss of production or loss of profits or interest costs or in respect of any information
provided in the Information Memorandum or any other relevant information.

WE FURTHER understand and agree that the Committee of Creditors, the RP (on the
instructions of the Committee of Creditors) and / or the Adjudicating Authority shall have the
right, in their sole discretion to reject any and all proposed Expression of Interest and / or the
Resolution Plan made by or on behalf of any Resolution Applicant or any part thereof, and / or
to suspend / cancel / terminate the process for submission of Resolution Plan including invitation
/ submission of EQOI, submission of Resolution Plan, Evaluation of Resolution Plan, selection of
Resolution Plan etc. and / or amend and / or supplement the process for submission of
Resolution Plan, all without notice and any liability therefore.

WE FURTHER understand and agree that the Expression of Interest will be evaluated by the
RP / the Committee of Creditors of the Corporate Debtor based on the information provided by
us along with the Expression of Interest to determine our eligibility to submit Resolution Plan(s)
for Insolvency Resolution Process of the Corporate Debtor. The RP / the COC reserve the right
to determine at their sole discretion, whether we qualify for the submission of the Resolution
Plan and may not shortlist the Expression of Interest submitted by us without assigning any
reason whatsoever;

WE FURTHER agree that the RP / the COC reserve the right to request for additional
information or clarification from us for the purposes of the Expression of Interest and we shall
promptly comply with such requirements. Failure to satisfy the queries of RP / COC may lead to
rejection of our submission pursuant to Expression of Interest; and Submission of Expression of
Interest alone does not automatically entitle us to participate in the next stage of the Resolution
Process.

WE FURTHER declare and undertake that we shall be responsible for any breach of obligations
under this confidentiality undertaking and shall indemnify Xrbia Developers Limited and/or Vikas
Gopichand Khiyani, the Resolution Professional, for any loss or damage(s) caused to it by virtue
of any default from our side in compliance to the aforesaid conditions.

Signed for and on behalf of

M/s

By Mr. / Ms.

(Name and Designation)
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ANNEXURE G
FORMAT OF UNDERTAKING FOR SITE VISIT

Execution instructions:

7o be on non-judicial stamp paper of value as applicable

[The execution of this undertaking must be authorized by a duly passed resolution of the board
of directors of the prospective resolution applicant or any sub-committee of the board (if so
authorized by the board).

Each page of the undertaking is required to be signed by the prospective resolution applicant at
the bottom of the page and on the execution page, the deponent must affix his/her full
signature and additionally affix the rubber stamp seal of the prospective resolution applicant.

Where the resolution applicant is a consortium, said undertaking shall be furnished by each
member of the consortium.

Kindly fill in the requisite details in each of the items where information is left blank or has been
sought]

Date:

To,
Vikas Gopichand Khiyani
Resolution Professional

Xrbia Developers Limited
Reg. No. IBBI/IPA-001/IP-P-02738/2022-2023/14194

Subject: Visit to site of Xrbia Developers Limited
Dear Sir,

I, , a director/designated partner /partner / lead member
/Individual /authorized signatory/authorized representative of M/s.
Prospective Resolution Applicant as per relevant provisions of Insolvency and Bankruptcy
Code, 2016, having its office at
(hereinafter referred as PRA”) in the matter of Xrbia Developers Limited, duly authorized on
behalf of the PRA, (which expression shall, unless repugnant to the context, include its
successors in business, administrators in business, administrators, Insolvency Professional,
Liquidator and Assigns or legal representative)hereby sign this undertaking on day of
2024.

WHEREAS Xrbia Developers Limited, a company registered under Companies Act, 1956
(thereafter referred as “Corporate Debtor”) is under Corporate Insolvency Resolution Process
vide Hon'ble NCLT Mumbai Bench, Court-II in CP (IB)/285/MB/2024 passed the order dated
August 06, 2024 under the Insolvency and Bankruptcy Code, 2016, wherein Vikas Gopichand
Khiyani (IBBI Registration Number: IBBI/IPA-001/IP-P-02738/2022-2023/14194) was appointed
as Interim Resolution Professional (IRP) and is now acting as Deemed Resolution Professional
(RP) in the matter of Xrbia Developers Limited.
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AND WHEREAS the RP upon the request of the PRA pursuant to Advertisement issued for
Inviting Expression of Interest on in (_Edition),

( Edition) and (___Edition) has agreed to allow the PRA (which
expression shall, unless repugnant to the context, include its successors in business,
administrators in business, administrators, Insolvency professional, liquidator and assigns or legal
representative) along with any expert appointed by the PRA, if any, to visit the site of the
Corporate Debtor situated at ................. (hereinafter referred as “Site”) on giving undertaking
hereinafter appearing.

UNDERTAKING

1. Only the following directors / designated partners / partners / Members of Consortium /
Individual / authorized signatory / authorized representative of the Resolution Applicant
shall be visiting the conducting the site-visit of the land:

a. Mr._,[Designation];
b. Mr._,[Designation];
c. [Add more if required]

2. A duly certified copy of the board resolution and / or duly executed letter of authorization
authorizing the persons listed in (1) above along with their KYC documents of all shall be
provided along with this undertaking at least 2 (two) business days in advance.

3. We shall make our own arrangements including accommaodation, travel, food etc. for such
visit. All costs and expenses incurred in relation to such visit will be borne by us and we
hereby agree that no such cost shall be reimbursed to us.

4. We shall carry out our own complete due diligence in respect of the Corporate Debtor and
shall be deemed to have full knowledge of the condition of the site, relevant documents,
information, etc. whether or not we actually inspect the units or verify the documentation,
if any, provided by the Corporate Debtor/ the Resolution Professional or his authorized
representative.

5. We shall abide by all the instructions, rules, policies and terms and conditions as prescribed
by the Corporate Debtor.

6. We / or our authorized representative(s) shall not visit the site without seeking prior
permission from Resolution Professional.

7. We further agree and undertake that: -

a. The Resolution Professional, Corporate Debtor, members of Committee of Creditors
and/or any of its representatives shall not be responsible for any loss, injury or damage
to person, property, or otherwise in connection with this visit of mine and my team, any
accommodation, transportation or other services, resulting — directly or indirectly — from
any act of GOD, dangers, fire, accident, breakdown in machinery or equipment,
breakdown of transport, wars, civil disturbances, strikes, riots, thefts, pilferages,
epidemics, or any other causes.

b.  We will not divulge any part of the information in relation to the site or the visit thereof,
through oral or written communication or through any mode to anyone other than as
may be required under applicable law or pursuant to any order or decision of a
governmental authority.
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c. Any information or documents generated or derived by the recipients of the information
in relation to the visit of the Units shall be kept safe and secured at all times and shall
protected from any theft or leakage.

d.  We shall maintain confidentiality of the information derived during the visit of the site
and shall not use such information to cause an undue gain or undue loss to our self or
any other person and comply with provisions of law for the time being in force relating
to confidentiality and insider trading;

e. We shall protect any intellectual property of the corporate debtor which we may have
access to and shall take all necessary steps to safeguard its privacy and confidentiality.

£ We agree that no representation or warranty has been provided by the Resolution
Professional in relation to the authenticity or adequacy of the information provided
during the site visit, nor would have any claim against the Resolution Professional or
the Corporate Debtor, nor shall have any responsibility or liability whatsoever, whether
in contract, tort or otherwise, for any direct, indirect or consequential loss and / or
damage, loss of use, loss of production or loss of profits or interest costs or in respect
of any information provided during the visit of the property.

g We shall be responsible for any breach of obligations under this undertaking and shall
indemnify Xrbia Developers Limited and/or Vikas Gopichand Khiyani, the Resolution
Professional, for any loss or damage(s) caused to it by virtue of any default from our
side in compliance to the aforesaid conditions.

This undertaking is binding upon me / us heirs, executors, administrators / successors
Or successors as assigns.

Dated this day of

Signed for and on behalf of

M/s

By Mr./ Ms. (Name and Designation)
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OPPORTUNITY TO ACQUIRE XRBIA
DEVELOPERS LIMITED OPERTAING UNDER
REAL ESTATE SECTOR (UNDER CIRP)

Issued By-

Vikas Khiyani

Resolution Professional
IBBI/IPA-001/IP-P-02738/2022-2023/14194



No representation or warranty, express or implied, is given by the Resolution Professional or his officers, affiliates, employees, advisors or agents
(and any warranty expressed or implied by statute is hereby excluded) as to the accuracy or completeness of the contents of this teaser or any
other document or information supplied, or which may be supplied at any time or any opinions or projections expressed herein or therein, nor is
any such party under any obligation to update the teaser or correct any inaccuracies or omissions in it which may exist or become apparent.

No responsibility or liability is accepted for any loss or damage howsoever arising that you may suffer as a result of this teaser and any and all
responsibility and liability is expressly disclaimed by the Company, its sponsors and Resolution Professional and or any of them or any of their
respective directors, partners, officers, affiliates, employees, advisors or agents.

This teaser should not be considered as a recommendation by Resolution Professional or any of his affiliates or sponsors or his officers, affiliates,
employees, agents or advisors to invest in the Company and each potential lender/ investor must make its own independent assessment of the
merits or otherwise of investing / lending to the Company and should take its own professional advice.

Neither the issue of this teaser nor any part of its contents is to be taken as any form of commitment on the part of the Company, the sponsors or
Resolution Professional to proceed with the investment/ restructuring/ lending envisaged by the issue of this teaser and Resolution Professional,
the Company or its sponsors reserve the right to amend the proposed timetable and/or the investment/ restructuring procedure, to terminate the
procedure and to terminate any discussions and negotiations with any prospective lender at any time and without giving any reason.

In no circumstances will Resolution Professional be responsible for any costs or expenses incurred in connection with any appraisal or
investigation of the Company or for any other costs or expenses incurred by prospective lenders/ investors in connection with the proposed debt/
investment in the Company.



Should this teaser (through the act or default of the recipient) reach other persons without our written consent, the recipient will indemnify
XRBIA DEVELOPERS LIMITED (“XDL”) and Resolution Professional against any loss or damage or other liabilities (including all
costs), which they may suffer as a result. In providing this teaser, Resolution Professional undertakes no obligation to invite the recipient to
proceed with a further investigation of the Company or to provide the recipient with any additional information, nor otherwise to negotiate

with or treat with the recipient in respect of those companies except in accordance with the provisions of the Insolvency and Bankruptcy
Code, 2016.

By receiving the teaser, recipients agree that they will on request, promptly return to Resolution Professional, this teaser and all further
information and material, sent or made available without retaining any copies thereof or any notes, analysis or information relating thereto.



Company Name XRBIA DEVELOPERS LIMITED

CIN U45209PN2004PLC0O19772

Category of Company Company limited by shares

Incorporation Date 22 September 2004

Registered office address OFFICE NO. 125/126, PATIL PLAZA MITRAMANDAL
CHOWK, PARVATI, PUNE, Maharashtra, India -
411009

Current status Undergoing CIRP as per the insolvency and

bankruptcy code, 2016



XDL, incorporated in 2004, is a public limited real estate company in Pune, Maharashtra, India.

Xrbia is an eminent name in the affordable real estate space of Pune and Mumbai Sub-Urban Area. It launched its first flagship project in
2012. It understands the need for smarter, efficient, and sustainable cities in India, which is why it provides end-to-end urban infrastructure
services to enhance the customer’s quality of life and living experiences. With the global affordable housing shortage expected to worsen in
the coming years, it is ready to change the traditional way in which housing has been defined across the world. It has delivered many projects
since inception.

Xrbia has already achieved a sale & build rate of 2000 houses a month, establishing itself as India’s undisputed affordable housing leader.
Xrbia combines the desire for onsite amenities with the need for affordability, and Xrbia’s townships come with community centres,
swimming pools and commercial complexes.

Xrbia has received several accolades for its outstanding contributions to the affordable housing industry including Developer of the year -
2017 in Affordable Housing and Young Achievers Award & Rashtriya Udyog Ratan Award in 2015

Presently Company is Developing “Vangani City” an affordable housing gated township in Vangani Village of Raigad District and “Express
city/Eiftel Khopoli Woods/New Lonavala”, Mid Segment Gated Housing project in Madap Village Near Khalapur Toll, Khopoli, Mumbai.



XRBIA VANGANI CITY

Xrbia Vangani City is a 48.86-acre township located on the eastern edge of the Mumbai Metro Region and less than 10 kms from the
economically integral Maharashtra Industrial Development Corporation industrial estate of Badlapur, this is an important new district that
abuts the suburban railway station of Vangani. Vangani is a suburban railway station of Mumbai. All suburban trains on the Karjat-Khopoli
line stop here. Vangani sits on the periphery of the 12-lane multi-modal ring road that is planned to decongest the vehicular and cargo traffic of
Mumbai city.

The project is planned in 4 phases.

The following are the details of the project

m Phase 1,2,3& 4 RERA Registration-

No. of Buildings 51 Phase 1: P52000008453

Phase 2: P52000009366
Sold 5826 Phase 3: P52000012385
Unsold 1485 Phase 4: P52000010337
Total 7311

Note:- Above Information obtained from MAHA RERA Website




PROJECT DETAILS AS PER INFORMATION RECEIVED FROM SUSPENDED MANAGEMENT

Building | Total |Total Flats|Number of| Number of | Total Carpet | Area Sold Area Building [ Total [Total Flats| Number |Number of|Total Carpet| Area Sold
Number | Floors in Flats Sold Flats Areain Sq Ft| (sqft) Unsold Number | Floors in of Flats Flats Areain Sq Ft
Building unSold (Sq ft) Building | Sold unSold
1 A2 129 35 23
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2 A4 G+8 213 206 7 35310 34148 1162 24 F4 G+7 118 48 41490 29902 11588
3 B G+7 132 104 28 39709 31788 7921 25 FS G+7 135 30 41060 34245 6815
4 B2 G+7 193 186 7 31462 30500 962 — = = SIS E L
5 B3 G+7 193 185 8 31707 30579 1128 - — S — - S . ___

28 G3 G+7 130 29 40504 33022 7482
6 B4 G+7 2 2 0 324 324 0

29 G4 G+7 128 3] 40575 32448 8127
7 Cl G+7 192 179 13 31682 29520 2162 - = =T - < 31420 230590 830
8 c2 G+7 191 190 1 31369 31203 166 31 Gé G+7 185 6 31418 30422 996
9 c3 G+7 191 191 0 31451 31451 0 32 G7 G+10 262 190 72 43084 31015 12069
10 c4 G+7 191 186 5 31466 30621 845 33 G8  G+11 283 153 130 46898 25046 21852
11 C5 G+7 191 183 8 31444 30117 1327 34 G9 G+10 262 9 183 43560 13031 30529
12 Cé G+7 191 190 . 31548 31382 166 35 GI0 G+7 241 93 148 39945 15517 24428
13 c8  G+8 214 99 115 35421 16333 19088 ol al LN 20 el i) £ T

37 J2 G+7 132 112 20 47625 41698 5927
14 c9 G+4 79 61 18 13250 10161 3089
15 CI10 G+6 111 64 47 18396 10594 7802 %8 = e+’ 128 1 i 40235 37364 2871

+

39 J4 G+7 128 125 3 40208 39251 957
le il CLYA .l Il e S 2 [P0 40 J5 G+8 147 11 36 53477 41414 12063
17 D2 G+7 192 180 12 31907 29961 1946 41 16 G+7 198 19 9 39936 37176 2740
18 D3 G+7 163 151 12 40710 38281 2429 42 J7 G+7 135 91 44 41438 28594 12844
19 D4 G+7 164 147 17 41283 37688 3595 43 L1 G+4 80 3 77 21350 747 20603
20 El G+7 169 150 19 40619 37698 2921 44 M2 G+4 83 7 76 25044 2274 22770
21 E2 G+7 163 149 14 40722 37902 2820 Total 7311 5826 1485 1576696 1261448 315248

22 F2 G+7 167 136 31 41778 34577 7201
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EXPRESS CITY/EIFFEL KHOPOLI WOODS/NEW LONAVALA

Spread across 65 acres in Khopoli, the project has been designed with luxury duplex apartments and pool villas. New Lonavala, just 45 minutes
from Navi Mumbai Located just 2 kms from the Madap waterfalls, retreat from the crowded tourist locations of Lonavala and Khandala.

The project is planned in 5 phases

The following are the details of the project

ﬂ_ Phase 1,2,3,48& 5 RERA Registration-

Phase 1: P52000007138

No. of Buildings 16 Buildings and 179 Plots/Villa

, , , Phase 2: P52000011789
Type of unit Residential Phase 3: P52000007410
Total 594 Phase 4: P52000008195
Sold 357 Phase 5: P52000023622
Unsold 237

Note:- Above Information obtained from MAHA RERA Website




PROJECT DETAILS AS PER INFORMATION RECEIVED FROM SUSPENDED MANAGEMENT

Total Total Flats in Number of Flats | Number of Flats
Building Number Floors Building Sold Unsold
PP1 56 21 35

Sl B E Bl B Bl Bllo [@l~ &N =

18
19

Total

PP2
PP3
PP4
PP7
QQI
QQI12
QQI13
QQ146
QQ17
QQ21
QQ3
QQ4
QQS5
QQ9%
MM4
P - Plots

R - Plots/Bungalows
S - Plots/Bungalows

G+11
G+11
G+11

G+11
G+11
G+11
G+11
G+11
G+11

G+11

G+1
G+1
G+1

56
56
1
48
1
32
32
32
32
32
1
1
1
32
2
76

63

40
594

33
48
1
13
1
29
28
15
23
25
1
1
1
26
2
7

57

25
357

23

- w
J s wo oo

O oo O O O N Vo

o~
~O

15
237

Total Caret
Areain Sq Ft
38804
38523
38326
662
33456
936
29223
29758
30068
29796
29334
868
868
868
29427
1040
158564

82728.32

75547.52
648797

Carpet Area
Sold (S8q ft)
14174
22337
32696
662
8816
936
26239
25900
13386
20903
22264
868
868
868
23372
1040
12136

73532.32
46627.52
347625

Unsold (Sq ft)
24630
16186
5630

0
24640
0
2984
3858
16682
8893
7070
0
0
0
6055
0
146428

92196

28920
301172
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EIFFEL OLYMPIA AND XRBIA WARAI WOODS

EIFFEL OLYMPIA

Eiffel Olympia is a Residential plotting project in Hinjewadi, Pune. The Project was Launched in around 2008-2009. As per Information
Received From suspended management of corporate debtor Area of ~14.28 Lakhs Sq ft is already sold consisting of 328 plots. However,
Resolution Professional yet to receive information relating to Entire Project Area and Unsold Area.

WARAI WOODS

Warai Woods is a Residential plotting project in Warai Village in Neral, Raigad District Near Mumbai. The Project was Launched in
around 2010-2011. As per Information Received From suspended management of corporate debtor Area of ~05.02 Lakhs Sq ft is already
sold consisting of 178 plots. However, Resolution Professional yet to receive information relating to Entire Project Area and Unsold
Area.



Benefits of Acquisition

PRIME LOCATION -
Situated in MMR, one of India’s fastest-growing metropolis city with increased Governments spending on Infrastructure on
Karjat-Neral Belt.

EMERGING REAL ESTATE HUB -
MMR’s proximity to IT hubs, prestigious educational institutions, and a thriving industrial sector ensures a sustained demand

for residential and commercial properties.

PROJECTS READY FOR RESUMPTION - Partially constructed projects will minimize lead time, allowing new management

to expedite completion and delivery.

ESTABLISHED VENDOR NETWORK - Strong relationships with contractors, suppliers, and financiers ensure operational

efficiency and seamless resumption.

REGULATORY APPROVALS SECURED - Many projects have existing permits and clearances, enabling a faster go-to-

market strategy.




CREDITORS OF THE CORPORATE DEBTOR

r. No. Name of Creditor Nature of Creditor Amount Clalmed (In| Amount of Claimed
admitted (In INR

Asset Reconstruction Company (India) Secured Financial creditor 1,215, 82 45 185.00 837,06,62,443.00
Limited
2 Home Buyers (Real Estate Allottees) Financial Creditors 618,09,45,004.00 498,58,21,548.00
3  Operational creditors Operational creditors 10,40,47,256 3,05,88,523.00

Note: The above admitted claim is subject to changes on verification of additional claims of creditors



Thanks

By-

Vikas Khiyani,
Resolution Professional
Xrbia Developers Limited
M- 91 9920071994
E-cirp.xdl@gmail.com
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PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN
Notice is to inform the General Public that following share certificate of Aegis Logistics Limited having its
Registered office at 502, 5th Floor, Skylon, G.LD.C. , Char Rasta, Vapi - 396 195, Dist. Valsad, Gujarat, India.
registered in the name of the following Shareholder/s have been lost by them.

ﬁr. Name of the Shareholder/s | Folio No ﬁer}iﬂcate Distinctive Number/s | No. of Shares
0. o./s
1. |Arunaben J Shah & A 41053 | 570 914311-915970 1660

Jatin Kumar J Shah

The Public are hereby cautioned against purchasing or dealing in any way with the above referred
share certificates.
Any person who has any claim in respect of the said share certificate/s should lodge such claim with
the Company or its Registrar and Transfer Agents Link Intime India Private Limited 247 Park, C-101
L.B.S. Marg Vikhroli (West), Mumbai 400083, within 15 days of publication of this notice after which
no claim will be entertained, and the Company shall proceed to issue Duplicate Share Certificate/s.
Sd/-
Arunaben J. Shah & Jatin Kumar J Shah

Place : Mumbai
Date : 10.12.2024

PUBLIC NOTICE

NOTICE is hereby given that, under instructions of our clients, we
are investigating and verifying the title of (1) NILOFER ANKUR
KHONA alias NILOFER SHAMSUDDIN AMRAVATIWALA, (2) ULIL
TAZALDIN NANAVATI, (3) AL QAWI TAZAL NANAVATI AND
(4) MADHAVII PAREKHH, in respect of immoveable property more
particularly described in the Schedule hereunder written (“Property”).

All persons / entities including inter alia any bank and/or financial
institution and/or authority having any claims, objection, right, title,
benefit, interest, share and/or demand of any nature whatsoever in
respect of the Property or any part thereof by way of sale, transfer,
exchange, lease, sub-lease, assignment, allotment, lien, muniment,
covenant, release, relinquishment, inheritance, bequest, succession,
gift, maintenance, easement, trust, tenancy, sub-tenancy, leave
and license, care-taker basis, occupation, possession, family
arrangement/ settlement, decree or order of any court of law, contracts
/ agreements, partnership, development rights, project management
agreement, development management agreement, memorandum
of deposit of title documents, mortgage, charge, security or otherwise
howsoever are hereby required to make the same known in writing,
along with documentary proof thereof, to the undersigned within
14 (fourteen) days from the date hereof, failing which, our client shall
proceed with the proposed purchase of the Property as if such right,
title, benefit, interest, claim, share and/or demand in the Property, shall
be deemed to have been waived, released, relinquished and/or
abandoned and it shall be deemed that no such right, title, benefit,
interest, claim, share and/or demand exists in respect of the Property.

THE SCHEDULE HEREINABOVE REFERRED TO
(Description of the Property)

All the pieces and parcels of land bearing Survey Nos. (i) 34/1
admeasuring 1 Hectare 14 Ares 90 Prati (including Pot Kharaba
admeasuring 23 Ares 60 Prati), (ii) 34/2 admeasuring 16 Ares 70 Prati

FORM NO. 14
[See Regulation 33(2)]

.. OFFICE OF THE RECOVERY OFFICER - I/ll

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector-30 A,
Vashi, Navi Mumbai-400703

DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY
OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND
SCHEDULE TO THE INCOME TAX ACT, 1961.
RC/264/2023
BANK OF BARODA
Versus

MR. CHAUDHARI BALASAHEB KASHINATH & ORS
To,
CD 1. MR. CHAUDHARI BALASAHEB KASHINATH
AT POST DAHIVI, TAL - DINDORI, DIST-NASHIK. 422001.
CD 2. MR. CHIMANRAO ANANDA TUNGAR,
AT POST KAJEMALEGAON, TAL - DINDORI, DIST-
NASHIK-400001.
CD 3. PANDURANG ZIPRA KHANDAVI,
AT- POST BHANWADI, TAL - DINDORI, DIST-NASHIK -
422001

This is to notify that as per the Recovery Certificate
issued in pursuance of orders passed by the Presiding
Officer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) in
OA/1231/2016 an amount of Rs. 44,59,000/- (Rupees Forty
Four Lakhs Fifty Nine Thousand Only) along with pendent
lite and future interest @09.00% Simple Interest Yearly w.e.f.
19/01/2015 till realization and costs of Rs.72,000/- (Rupees
Seventy Two Thousand Only) has become due against you
(Jointly and severally).

2. You are hereby directed to pay the above sum within 15
days of the receipts of the notice, failing which the recovery
shall be made in accordance with the Recovery of Debts Due
to Banks and Financial Institutions Act, 1993 and Rules there
under.

3. You are hereby ordered to declare on an affidavit the
particulars of yours assets on or before the next date of
hearing.

4. You are hereby ordered to appear before the undersigned
on 12/12/2024 at 11:30 a.m. for further proceedings.

5. In addition to the sum aforesaid, you will also be liable to
pay:

(a) Such interests as is payable for the period commencing
immediately after this notice of the certificate / execution

PUBLIC NOTICE

NOTICE is hereby given to the
public that we are investigating the
tite of Mr. Ravi Raj Shah (‘the
Owner”) to the premises, more
particularly described in the
Schedule hereunder written(“the
Premises”). The Original chain
Agreement dated 02.07.1993
executed between Shri Harmohan
Sing and Sardar Jagjit Singh
Nagpal in respect of the said
Property is lost/misplaced. All
persons including any bank and/or
financial institution claiming any
right in respect of or against the
Premises, by way of sale,
assignment, exchange, lease, sub-
lease, tenancy, sub-tenancy,
license, lien, mortgage, charge,

encumbrance, trust, easement,
gift, inheritance, bequest,
possession, lis-pendens  or

otherwise howsoever are hereby
required to give notice thereof in
writing, along with documentary
evidence, to the undersigned at
their office, the address of which
has been given below, within 14
(fourteen)days from the date of
publication hereof, failing which,
the claim or claims, if any, of such
person or persons will be
considered to have been waived.
SCHEDULE HEREINABOVE
REFERRED TO

(Description of the said Premises)
Flat No. 1304 admeasuring 490
sq.ft. Built-up areaon 13th Floor of
the building known as Premium
Tower Co-operative  Housing
Society Limited, situated at
Lokhandwala Complex, Link Road,
Andheri (West), Mumbai-400053,
along with Five (5) fully paid up
shares of Rs. 50/- each bearing
distinctive nos. From 376 to 380
(both inclusive), given under the
share certificate no. PT/SH/1304,
issued by the Premium Tower Co-
operative Housing Society Ltd.,
constructed on land bearing Plot
No. 354 being part of Survey No.
41, C.T.S. No. 1/188 A, lying and
being at Village Oshiwara, Taluka
Andheri, Registration District and
Sub-District of Mumbai Suburban
District.

Date : 10.12.2024

In The Court 0f | Additional Judge To | Civil
Judge Junior Division, District Court, Harda

Presiding Officer: Gsft reret i weer

(3wt 5 Foram 20 e wfshar et
1908 o STRTA I £7)

www,freepressjournalin

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
‘XRBIA DEVELOPERS LIMITED’

OPERATING IN REAL ESTATE SECTOR AT MUMBAI AND PUNE, MAHARASHTRA
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

(RCS A/0000068/2020)

RELEVANT PARTICULARS

1. | Name of the corporate debtor along
with PAN / CIN/ LLP No.

XRBIA DEVELOPERS LIMITED
U45209PN2004PLC019772

Process Id-/2024

2. | Address of the registered office
(as per MCA records)

India, 411009

Office No. 125/126, Patil Plaza Mitramandal
Chowk, Parvati, Pune, Pune, Maharashtra,

eft ferfieh:- 06/01/2025

URL of website

NA

W

-
(1) Gl R o SreTetret Am Tel- e
a@‘ma@% T e ea

Details of place where majority of
fixed assets are located

Maharashtra

7% 2 el iR o 3 S foreg FaeRaTg

services

5. | Installed capacity of main products/

Not Applicable

Further Details can be sought from the RP by
sending an email on cirp.xdI@gmail.com

% foru =g Gfeera fopan &, steht o0 e # | |
NSRS H°f'l|{’|'| E 30ﬁwﬁwm< diqehl Iaiad
h [e7d \'S‘H\ﬂ'lﬁ/gﬁ}li ﬁl"l‘ﬂh TeT T Teh T STl

financial year

Quantity and value of main
products/ services sold in last

Not Applicable

L o e ¥ o a R g e | |

Number of employees/ workmen

Data Not available

(aTfererT) R ST & G €, o e | | 8

Further details including last available

on cirp.xdl@gmail.com al
Room in accordance witl

The details can be sought by sending an email

nd / or Virtual Data
h the provisions of the

Code and Regulations made thereunder.

cirp.xdl@gmail.com

The detailed invitation for expression of interest
which shall include the eligibility for resolution
applicants under Sec 25(2)(h) of the Code can
be sought by sending an email on

December 24, 2024 {09th-Becember2024)

January 03, 2025 {49th-December2024)

January 08, 2025{24th-December2024)

AT

January 18, 2025 {03re-January-2025)

January 23, 2025-{08thJanuary-2025)

February 22, 2025 {07th-February-2025)

34—:@“ ﬁa Tl'a K 34‘}; S g ae 4 et gt financial state_ments (with schedules)
TREH AT 1 I % Th | T e IS o of t\_a{o;ear:‘dsﬁ of creditors are
ﬁ'EIT ST % fF ?;fl[Tﬁ:{ qﬁﬂgﬂ kil 9 g\lliz:kilitjfir resolluﬁon applicants
T TG HY ¢ 39 fo O w9 e S | || ) )
3 i 3 N nder section 25(2)(h) of the Code is
ar»ﬁmi ﬁ%ﬁ'ﬂﬁ Hﬁﬁﬂr‘ﬂ 3 N :vailable altURL:( w I
k) mg% TR mig
e 37 37 fereft ki
?JTW‘}E'T Muﬁﬁwm %Eﬁ?ﬂ‘ﬂﬁﬁﬁ 10. | Last date for receipt of expression
%Wﬁw%wﬁﬁimﬁ%?ﬁﬁ?ﬁwﬂ of interest
TEATAST F fARad e % 1Y 3Uetsy i o1 | || 11| Date of issue of provisional list of
aﬁﬁ@ﬁqﬁf@ﬁ| prospective resolution applicants
STTTHT qf‘aa TR ST % for afE a7 3w 12.| Last date for submission of
ST T e H 3 ~Arrer H Ui Tl e o objections to provisional list
Wﬁ@ﬁ‘?&ﬁ?ﬁ:@gqﬂ 3T FIeRT ST 13.]| Date of issue of final list of
. a prospective resolution applicants
N e I e ﬁ fera 14.| Date of issue of information
ST @ foR A oMY e wery % Wem ; ;
4 memorandum, evaluation matrix
Eﬁﬁ‘a{ g % al diori eifersht 1 et and request for resolution plans
W' to prospective resolution applicants
Je: a%gﬂa\%;ﬁ @ 28 November 2024 Tﬁﬁg 15.| Last date for submission of
TN RRISE aﬁgﬁwwﬁmw | resolution plans
16. | Process email id to submit EQI

cirp.xdl@gmail.com

=raeder
it et fie wee

Resolution Professional of Xrbia Developers Limited
(Undergoing CIRP vide order dated August 06, 2024)
Registration Number: IBBI/IPA-001/1P-P-02738/2022-2023/14194

910, 9th Floor, Ajmera Sikova, Opposite Damodar Park, Nityanand Nagar, Ghatkopar

Process specific email id for correspondence: cirp.xdl@gmail.com

Vikas Gopichand Khiyani

Address & email id registered with IBBI:

West, Mumbai-400086
Email Address- Cavikas.khiyani@gmail.com

Date: 10th December 2024
Place: Mumbai

& icici Bank

PUBLIC NOTICE

Registered Office: ICICI Bank Tower, Near Chakli Circle, Old Padra Road, Vadodara- 390 007
Corporate Office: ICICI Bank Towers, Bandra-Kurla Complex Mumbai 400051
GOLD E-AUCTION CUM INVITATION NOTICE

The below mentioned borrowers have beenissued notice to pay off their outstanding amount towards the facility against gold
ornaments.("Facility") availed by them from ICICI Bank Limitece/(

pledged gold ornaments on Dec 20, 2024 as they have failed to repay the dues. ICICI Bank has the authority to remove account
/change the E-Auction date without any prior notice. Auction will be held online -https://jewel-auction.procuretiger.com
between 12:30 pm to 3:30 pm. For detailed Terms and conditions, please log into given website. In case of deceased borrower,

"ICICI Bank"). We are constrained to conduct an E-Auction of

(including Pot Kharaba ad ing 02 Ares 50 Prati) and (i) 34/4 proceedings. The Legalist all conditions will be applicable to legal heirs.
Including Pot Kharaba admeasuring res rati) ana (i b) All ; i Advocates Loan A/C No. | Customer Name Loan A/C No. | Customer Name Loan A/C No. | Customer Name
. ; : . } costs, charges and expenses incurred in respect of the :
admeasuring 3 Ares (including Pot Kharaba admeasuring 50 Prati), ( )rv' f this n ? nd prr nts and other pr P nd 1105, Prasad Chambers, Branch NﬂKmeE;ﬁg:‘ednugurf 148305006933 Kishor Santosh zszoirscé’r;h?::m; F'c:rcc’:nc;cd
all of Village Halkhurd, Taluka Khalapur, District Raigad. service o this notice and warrants and otner processes a Tata Road, Opera House, 553565661050 Datia Suresh | 198305007484 Gmesn Bai arada Sudam
o all other proceedings taken for recovering the amount due. Mumbai-400004 ocoorsa [ hankal — Coyervod 282005010045 | Vined Gokuldas
. . nsiram Nathu ranc! ame: jam e amble
Dated this 10" day of December, 2024. Given under my hand & The seal of the Tribunal, Bhaierae 361605010585| Buvasaheb | (353005013075 Vinod Gokuidas
For on this date: 03/01/2024 324705001750 A”EL‘Z’.’;:,TM 201005008522 | Ashok Dashrath | [282005013275 Dip::;':;,iroo
H nsiram ar u agdale anware
LE Ico N Slgnl- 3247050025181 A th]le:\clxoth 201005008539 Sucjhig Gorakh 582005013553 NChetun
LAW PARTNERS (Deepa Subramanian) 324705002558 |Kantilal Mahadeo| | iy Pt Sidheshwar
Sd/- ADVOCATES & SOLICITORS Recovery Officer-1 324705003033 Yogesshu}guscnt 551655555855 st::’;’:‘eeb 282005014769 Kolicjgsdrl:g:mcn
. Ajinath Bade -
Partner RECOVERY TRIBUNAL MUMBAI (DRT 3) omoraaariome amalner | [So1coso10375 Asﬁ?s;zslgmm zez00801478% DE::é?;;a
Mulla House, 4" Floor, 179505007419 Ash:\:,::“;:gndro Branch Name: Jawala Branch Name: Parola
51, M.G. Road, Fort, Patil 648905002951 [ Ranijit Ghogare 281705004036 Viajy Subahsh
ishal Ramla Branch Name: Kalamb Pail
Mumbai - 400 001. 1795085007296 Vi e 281905005543 | Ganesh Vijay 281705004437 | Dinesh Uddhav
179505007305 | Mukesh Ramesh Lomte Borse
ai 281905004773 A L/ij:){(kusr;:_cc!;;( 281705005170 Manis;at_Slharad
179505007407 Bhushan shol Q: Ll ar ati
Bhagwat Branch Name: Kopargaon Branch Name: Pimpalgaon
Bhalerao 145205009347 Rohit 178905006703 | Rahul Dasharath
- - - H . nyaneshwar awali
dorel d® Canara Bank@ Canara Bank Mumbai Regional Office North,, e | R sl e
. . e . . Shinde ranch Name: Lasalgaon Gawal
URE TR T IGHH A Government of India Undertaking KOhInOOf Bldg, ” F|OOI’, Opp SIdthVInayak Mand'r, PrabhadeVI, 376205002942 RQhSI!'Umesh 049205007406 - pS_ud::!";ﬂry . 178905009186 Rahué.Dasl"lnarath
o . . age opinath Rayate aoean
. Mumbai-400025, Email recoveryronorth@canarabank.com 376205005715|  Bhengale | [049205007957 | Kalpesn Dinesh Branch Name: Ranur
.~ a . rav — 145105006001 Vijay Eknath
|g?m Synmcatesankl Ph No: 93712 52577/ 9583158117 SresosoosTas| et [Sesronserins foni Reazanet| [saeromoaaaae | e
Bapurav Kharad Sakharam
Shamrav 383705001848 | Sanjay Shankar Deshmukh
SALE OF IMMOVABLE PROPERTIES R I e e | i My
amray. Tambe Branch Name: Sangamner
E-Auction Sale Notice for Sale of Inmovable Properties under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with provison to Rule 376205003722 Jayram Branch Name: Malegaon 165565605035 | Bhagwan Mehan
¥ ! 642805004737 Abdul Raheem Kadla.
8 (6) of the Security Interest (Enforcement) Rules, 2002. Ranjvan Mohammed =
ice i i ici i i : f ; B 376205003749 | Prashantkumar 109505005061 |  Ayaz Rajjak
Notice is hereby given to the public in general and in particular to the borrower (s) and Guarantor (s) that the below described immovable properties mortgaged to the Secured Creditor, the Madhusudan 642805005393 | @ MNarendra e __Shaikh_
possession of which has been taken by the Authorized Officer of Canara Bank, will be sold on “As is Where is”, and “As is What is” basis on 26/12/2024,through online E-auction between Shinde 642805005275| Mayur Dilip 109805008182 VKo emnaY
12.00 pm to 2.00 pm, for recovery of dues as described here below, due to our various branches indicated therein. The Earnest Money Deposit shall be deposited on or before 24/12/2024, up 376205003799 Bh?:;igg?,{}f,,e T e N e ey 22::’;2;an 109505005214 | Yogita Santosh
to 4:00 pm. The property can be inspected, with prior appointment with Authorised Officer on 23/12/2024 between 10.00 am to 5.00 pm. 376205003807 Ganesh Naka - P ———— pp—— S;‘;:’:
Sr. Name of the Outstanding DETAILS OF SECURITY/IES RESERVE Canara Bank | NAME & CONTACT DETAIL | AUCTION TIME 576205003813 [Ganesh Mahades| [ 72700000t 803 | oo e [#05205002062 [Abhiman Bhivean
No. Borrower(s)/ dues as on Area is Sq.ft. PRICE Account Details OF BRANCH DATE 556565664650 an;‘:‘k;‘;fqdeo 697605602513 [ Ashwini Vinayak T ——
Guarantors (s) / 30.11.2024 and (POSSESSION TYPE) EARNEST EMD LAST Sakhare 697605602814 |<Kuldip ,\:;:,lsqram 162205005564 | Taufiq Abdul
Mortgagors (s) further interest, MONEY DATE & TIME 376205003847 | Shraddha Garud S——— vaiLth_o:
rashant Salunke] on e Manm anesh Dinkar
Otchr:::‘rggzt?f::m DEPOSIT (EMD) INS'BEA?-EION 376205003849 Aghatghygls'-hr'it 1786?;5%0‘:;2';; Sec:‘/lj:y SS:hdeo 376305002765 SSGI:’_TkthI
jina oite te Gshilkumar
01.12.2024 576205003885 Balall Bajirao 175605005553 Bc::n tKedu S - Vlf<ijun ':osl:e'kh
aikawa dnor Sif Yusuf Shai
1|SHRI Rs. Residential Flat No. 302, 3rd Floor,(Muncipal | Rs.17,55,000.00 CANARA Specialised Sme Marol 26.12.2024 |12.00 PM 376205003925 Dasharath 178605007950 Ba.uKRu,,chcmd 376305003427 Manisha
SUBHASHCHANDRA | 2932525.06/- |House No 336), Amboji Apartment, Co-| Rs.1,75,500.00 | BANK, AC NO Branch Chief Manager 24.12.2024 | TO 02.00 Bshc‘,’lﬁﬁ‘k’:‘ _Pimpale —Sesosoosa53 ;:J‘;“dm \\;ﬁer
M VISHWAKARMA. Operative Housing Society Ltd. Nallasopara 209272434 RAMAKANT AHIRWAR, 23.12.2024 PM Branch Name: Bhusawal 178608006747 | el e ene ™t “Nikate -
East, District Thane, Maharashtra, Pin: 401209, IFSC CODE 9630440445 and Rajendra R 169505003438[ Gurudeepsingh 178605009412 | Vakeel Ahmad 376305003476 Mahesh Ashok
Physical Possession CNRB0015032 | Manjrekar SM 9371252577 155505005553 e o cooaas [ randut Azie T Ty st L o
Built up Area: 390 Sft. Sarbansingh Jat "M Beore " | 55e302003405 | Remakant
169505005420 | Gurudeepsingh Branch Name: Muktainagar Bhausaheb
2| SHRI VINOD Rs. Flat No.706 On 7th Floor,Building Known As | Rs.48,60,000.00 CANARA Specialised Sme Branch, 26.12.2024 |12.00 PM Sarbansingh Jat 282105005067' Pr_okasgh - Pawar
BABAN DHOTRE / | 5822888.16/- |"Mahatarangan Co-Operative Housing Society | Rs.4,86,000.00 | BANK, AC NO | Valiv[15464] Senior Manager | 24.12.2024 | TO 02.00 OB OE 0| e Eida Eromor Moo Naeashiram Patl | | 376305005498 |_Sagar Avhad
SHRI NARENDRA Limited " Situated At Sector No.5,C.tc.s No 41 209272434 | LOKESH VERMA contact No | 23.12.2024 PM Branch Name: Chatord e e ake e avhate -
BHAGWAN MORE Of Village Oshiwara, Near Gundecha Education IFSC CODE 9571213909 and Rajendra R 733305000512 Rupali Gorakh 345505001711 [Santosh Gautam| [376505003540|  Vijay Gorde
(GUARANTOR) ':\Aceag(:lelr\?g“ﬁl%r;cjsh’\\llfa%?Ewl\e/l;r;c;\r/ﬁlrn%g:ang(’)100‘2)’) CNRBOO15464 Manjrekar SM 9371252577 733305001047 Sumu:!han Branch Name: Nqsh;k{ozn‘:ﬁdvqn 376305003571 sTr:J::(SZI:v
5 i Khanderao Aher 749705001051 | Akshay Rajaram Mukhekar
i i Branch Name: Deolali Aher "
g{:i‘l‘tbuoll)chrPeoasgggsslgnFT 146705002335 | Kunal Mulchand 749705001057 Arvind Vilas 162205007091 Asbhli)r':\gf\:'/u
Chawla Suryawanshi Rathod
3 | SHRI ANAND Rs. Flat No.406,4th Floor ,Building No.01,Triveni | Rs.12,38,000.00 CANARA Vasai Road Diwanman 26.12.2024 | 12.00 PM 146705002633 F’mﬁgg:;jm“ B"’"cﬁ‘w';‘ifc:'r‘g:g"c‘":s“"‘ - Branch Name: Sh”':’“":'
KUMAR BHOLA 1672393.91/- |Lotus Building ,Parasnath Nagari, Umroli| Rs.1,23,800.00 | BANK, AC NO [15475] Manager Shri 24.12.2024 | TO 02.00 176565003635 Cromaraonan—| [i55a05001453]  VinayakD 076808011353
MISHRA (East), Taluka & Dist-Palghar -401404 209272434 VICKY KUMAR , contact No 23.12.2024 PM Vishnu Fokane Kholamkar Jagdale
Symbolic Possession IFSC CODE 919716058114 and Rajendra 146705002645|  Ashok Kadu OO0 | N ey B | | C76805012051 | Asha Prashant
355 SQFT BUILT UP CNRB0015475 | R Manjrekar SM 9371252577 Branch Name: Dharashiv Branch Name: Nashik - M G Road Branch Name: Sinnar
163705015242 | Sachin Laxman 699305602106' Sachin Ramesh 049105008966 | Dnayneshwar
Patil Dhamane Valiba Sangale
4|smT Rs. 1061667.2/- | Flat No 302, 3rd Floor, A Wing, Classic-99, | Rs.15,82,000.00 CANARA Vasai Road Diwanman 26.12.2024 | 12.00 PM LE370501 24 | AN kAT B akhmatabad DR VA APt
SUGANDHADEVI Survey No 199 Of Village Nilemore,| Rs.1,58,200.00 | BANK, AC NO | [15475] Branch Manager Shri | 24.12.2024 | TO 02.00 163705016733 Ravikiran 535505000074' Tejaswini Vilas 049105009639 | Sitaram Mhalu
ANIL JHA AND SHRI Nalasopara, Taluka -Vasai, District Thane. 209272434 VICKY KUMAR , contact No 23.12.2024 PM es70501a555 N:"t’yc’:_c';’_lv_"“ Branch Name: Nashik - Mhasral | 645105005435 ACE';‘:]‘;'(
ANIL PARSHURAM 401203. IFSC CODE: | 919716058114 and Rajendra Hadhen'® | [729805001336] Ramesh Santu Shankar Kakad
JHA Symbolic Possession CNRB00015475 | R Manjrekar SM 9371252577 163705014544 Nillesh Dattatray| (oo GGh“'eh 049105010002 Dyaneshwar
i . Rohidas anes aliba Sangale
Built Up Area: 418 Sq. ft. 163705015154 RotT:jri‘;;?ilip ch;clz?thoi 049105010486 Chfnudnrzsbhhan
5[MRS. HIRAL Rs. "All Part and Parcel of Flat no A/403, 4TH | Rs.11,65,000.00 CANARA Mumbai Malad West 26.12.2024 | 12.00 PM 163705015792 Pandit Bajaji 749805001169 Ganesh Saindre
KASHYAP SHETH 1298615.07/- | Floor, A-Wing, Navkaar-A,Building no 7, Sec-| Rs.1,16,500.00 | BANK, AC NO Senior Manager GOLLA 24.12.2024 | TO 02.00 Lomate J‘,’;;’r';li’yh;' 049105010503 pyogesh
& MR. NILESH 3, Phase 1, Vill Nilemore, Nalasopara West, 209272434 RAMJI PRAVEEN, contact 23.12.2024 PM 163705016493 | Umesh Baba 749805000381|  Sham Balu Gadakh
SHASHIKANT Tal- Vasai, Dist- Thane 401203, Maharashtra, IFSC CODE: 9959684258 and Rajendra R 163705018093 | Amit Anil Kakde _Gajare . 049105011404 |Sagar Abasaheb
749805001673 Lalit Jadavbhai
SHETH Survey no-134(0ld) & 193 (New) Vill Nilemore, CNRN0000225 Manjrekar SM 9371252577 163705017024 |Ganesh Rajendra Boda Deoore
(BORROWERS) Build up Area 222 Sq Fit Lohar 749805000548 [Dhananjay Uttam)| 049105011522 DeePQGl?t:Q"d”
I/ MR. KETAN RAMJI Physical Possession TO27OSONTOS P adney | e e sigurt | [545105011523 [ Lalita Dipak Gite
SAVLA Built Up Area 222 Sq Ft 163705017866 Rer':/lel::::\gg;;ud 155505005010 e aatr 049105011606 | Sainath Ramdas
6| MR LALJEET Rs. All Part and Parcel of Flat No 405 4th Floor D | Rs.18,51,000.00 CANARA Specialised Sme Goregaon 26.12.2024 |12.00 PM 163705017885 Dattatray 157305003044 M:;':ies':" 049105011698| Dipali Swapnil
BUDHIRAM YADAV | 1596096.57/- |Wing Rashmi Complex Building No Ato 1 Co-| Rs.1,85,100.00 | BANK, ACNO |  Chief Manager DEEPAK 24.12.2024 | TO 02.00 | Narayan Raut Chandrakant T 7
& MS SITA DEVI Operative Hsg Soc Ltd Surve No 237 to 242 at 209272434 MAHLA 9660770003 and 23.12.2024 PM M Sangale | Hss555555558 Hirve 159805008879]  Balasaheb
LALJEET YADAV Village Achole Nallasopara East Taluka Vasai IFSC CODE: Rajendra R Manjrekar SM 163705018310 Annasaheb Chandrakant Vasantrao
(BORROWERS) / District paslghar 401404 CNRB0015017 9371252577 Bhagovanray | Hinve o Te R Raaeh
SHRI BADELAL Symbolic Possession 163705018043 [Krishna Tukaram N e Bobade
JILEDAR BIND Built Up Area 378 SQ FT Tambe 187205002274 [Chaudhary Mohd 199805010814 | Rahul Gangaram
Branch Name: Dindori Israr Alhat
7 (1. MRS. HARSHALA Rs. Flat no 002, Ground Floor, D Wing Building | Rs.17,42,000.00 CANARA Specialised Sme Goregaon 26.12.2024 |12.00 PM 146805016871 | Mangla Gotiram Branch Name: Nashik-Bodhale Branch Name: Supa_
ALPESH 2298684.12/- |No 5, Type C1 known as Tulip Projects known | Rs.1,74,200.00 | BANK, AC NO Branch Chief Manager 24.12.2024 | TO 02.00 TaG505515515 [ anaoraste. Sescooieaat et ——— 758805001740 Akash vitthal
MANDAWKAR as Nine Star landmark, Near Mujabadevi 209272434 | DEEPAK MAHLA 9660770003 | 23.12.2024 PM M Eoraste “chaikh 758805002245 Rajendra
(BORROWER) Temple, Tembhikhodave Road, Makane kapse, IFSC CODE: and Rajendra R Manjrekar SM 146805013071 Vaijyanath 186805002956 Shdab Munir Pacharane
2. MR. ALPESH Saphale (west) Taluka & dist Palghar - 401102. CNRB0015017 9371252577 . oo ek 758805002263 | Madburi Vikas
PRASHANT Symbolic Possession Chavan Mahatmanagar B r— Trimbak
’géggg\\’vléﬁﬁ?(co Area: 478 Sft Build up 146805014906 | Bhaskar Soma 108:305:Cizzi3"‘|eP::;hL:i:)l;:ev 28010;Zg;1o:me5ué£r;l%li:un
146805018862 Yogesh Gavare 018205009264 Shivanand 280105001310 Pandhari
8 | SMT.RAHEE RITESH Rs. Flat no 1, Ground floor, Building no 3, vaidahi | Rs.18,57,000.00 CANARA DAHISAR WEST SSB 26.12.2024 |12.00 PM 146805018978 BGP; P?‘fshmm Shivanand S"kh""’;“ Sadgir]
MAHADESHWAR & | 2031287.19/- |complex Revenue Shivaji Nagar, salvad| Rs.1,85700.00 | BANK, AC NO BRANCH 24.12.2024 | TO 02.00 Eronch Nome Fang OrEROB00028T | T akar | | PECTO%00 A akharam Sadair
SRIRITESH R village, Boisar(w) Tal & Dist Palghar 401501. 209272434 IFSC Senior Manager JAYANT 23.12.2024 PM 179205004349 | Shaikh Mujahid Branch Name: Nashik- 280105000926 | Kailas Shankar
9 9 g j
MAHADESHWAR Physical Possession CODE: GAJANANRAO KALASKAR Shaikh Rout | | Sharanpurread | ||  Bodke
500 Sq Ft.builtup CNRB0002843 | contact No 9960340963 and Toranch Moo Ghotibudr Bhagwandas Dryancehwar
Rajendra R Manjrekar SM Moharana Sonawane Sonawane
9371252577 177805010403 Pérr:rcr;it:m 002705020529 Kizzw;:khgr 280105002197 ShaPhci‘fh»:nmcq
9[SUNIL 1 JAIN Rs. B 10 Plot No 504 Ballaleshwar Chs Rsc 45 | Rs.75,50,000.00 CANARA Andheri Lokhandwala, 26.12.2024 | 12.00 PM Bidalan 00270802080 | aosanab Bakurd | 220109002216 [Kavita Gopichand
CHETNA S JAIN 4125757.29/- |Sector 5 Charkop Kandivili West Mumbai| Rs.7,55,000.00 | BANK, AC NO | Chief Manager ABHINANDAN | 24.12.2024 | TO 02.00 BRGNS 002705020456 | Shyam Rajendra Branch Name: Tullapur
/ SHRI BECHU 400067 209272434 IFSC | SINGH YADAV,8650748434 23.12.2024 PM Bidalan SranciNome NQSB::Q_I:‘_J:I; 203305010108 [Basvaraj Nilkanth)|
i i : mrna : ik-Ti Biadv
KUMAR Symbolic P.ossessmn CODE: 177808011446 Pr’imchntc:‘rcx Colony . 203305011215 Girjup:a Aeshok
SHRI ASHISH 269 Sft. Builtup CNRB0002677 Bidalan 187305002216 | Rushikesh Sunil Waghmare
KUMAR JAIN 177805011448 Amrnath 203305012038| Amol Ravindra
Premchndra 187305001291 | Rahul Dattatrey Korade
TERMS AND CONDITIONS ess55555555 Shf;:z'c’l(:cm 165565065655 Sogc?re;;iidcs 203305012056 V_B;rl'asc!heb
For Detailed terms & Condition of sale please refer the link E-auction provided through https://baanknet.com Shaikh __Pawar g
a.The property/ies will be sold in “AS IS WHERE IS” condition, including encumbrances if any. (There are no encumbrances to the knowledge of the Bank. For details of encumbrance, contact 177805011698 Vaibhay Rajaram| | s Carman Branch Name: Umarga (Omerga)
the undersigned before deposit of the Earnest Money Deposit (EMD) referred to in 7(d) below). 146905002735 Kavita Sandip _ Pingle § Shrimant More
b. The property/ies will not be sold below the Reserve Price. ——socoo5553 Kuvji(t,:;(::\:\dip 099905004141 |Jitendra Karbhari| |581805007620 Ajgy Ashokrao
c. The property can be inspected on 23.12.2024 between 10.00 AM and 4.00 PM. Jadhav Branch Name: Ozar 281805004843 SeikZ:udc:'
d. The intending bidders shall deposit Earnest Money Deposit (EMD) as mentioned above, being 10 % of the Reserve Price, by way of deposited in E-Wallet of M/s PSB Alliance Private Limited 146905002782 | Nilesh Sukhadeo| | 147005002059 amoen Jahiroddin Shaikh|
(BAANKNET) portal directly or by generating the Challan therein to deposit the EMD through RTGS/NEFT in the account details as mentioned in the said challan, on or before 4.00 pm of Branch Name: Jalgaon Deshmukh 2BLBOBOOSZIZ | vy el
24.12.2024. 037505010175 [Vandanabai Balu| [ 147005002093 |Harshall Vilasrao| 5 a7565668362 | Somnath Irappa
e. Sale shall be confirmed in favour of the successful bidder, subject to confirmation of the same by the secured creditor. Branch Nc,mezjc.gc,;q,t'.'\,ﬁdc 147005002100 Manej Nivrutti 5815805006003 Maym,'::',iavindr
f. The successful bidder shall deposit 25 % of the sale price (inclusive of EMD already paid), immediately on the sale being knocked down in his/ her favour and the balance within 15 working 697405600855 [Pankaj Gulab Kolj Bronch Name: Pochora Jadhav
day from the date of confirmation of sale. If the successful bidder fails to pay the sale price as stated above, the deposit made by him shall be forfeited. 697405601590 | Rahul Pandurag | [755565009001] Sanjay S Pati 281805007411 Loxmi .
g. All charges for conveyance, stamp duty and registration etc., as applicable shall be borne by the successful bidder only. Branch Name: Jalgaon Phata 177705010241 chhjijgfﬁ Patil Mandale
h. For sale proceeds of Rs. 50,00,000.00 (Rupees Fifty Lakhs Only) and above, the successful bidder will have to deduct TDS at the rate 1% on the Sale proceeds and submit the original 412005000367[  Dattatreya | 155565010608 Sopan valmik | [Srei0teacers]  romar
H i Wagh
receipt of TDS certificate to the Bank. 212005001028| Dnyaneshwar 55565013655 o Isgmuil |thuscheb Yeole
i. Authorised officer reserves the right to postpone/cancel or vary the terms and conditions of auction without assigning any reason thereof. —iSooso5555S S'?C:lie:i:;i Bagwan :;;;g;:;g:;odhg::c:’: i:irlck
j. For further details Divisional Manager Sri Tapobrata Ray, contact No 9583158117 Regional office North Mumbai Or Branch In charge , may be contacted during office hour on any working Gholap 177708011712 |Prakash Narayan | Dhondiram
day or the service provider BAANKNET (M/s PSB Alliance Pvt. Ltd), (Contact No. 8291220220, Email: Support. BAANKNET@psballiance.com.) Branch Name: Jalgaon-Chopda 177705012143 Kishor Branch Name: Supaul
. 148305002495 | Kiran Sahebrao Shantaram 260805002026 Indra Kumar
Date:10.12.2024 Sdi- S Sntare | e keme
Place : Mumbai Authorised Officer Date : 10.12.2024 S/d Authorised Officer
Canara Bank \Pluce : Nasik, Dharashiv,Ahmadnagar, Jalgaon For ICICI Bank Limitey
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NOTICE
‘Dir. Curesh Taher Khairullah
of flat G-18, Sacred Hearl
Town V. Shivarkar Road,
Wanowria, Pune 411040 has
mporiad Bat ba has Iost the
Sharg Cartlicale Mo, 171
baaring cialinchve Mos B51-
855 imaued by The Saced
Haarl Town Coa-0paralive
Howszing Society Lid. and
applied for Duplicale Ehare
Cortificaba. i anyone has any
obinction ia the issue of
dupticate - share cartficate
shata ghouid nobly W e
Sackly Ofce within 15 deys
Eo the data ol igswe of s
nobce. The duplicals Share
Cartifccala will be issued
thereafier. This notice is given

on 107 Docember 2024 Sdi-

Mirg Rits Ranikhetvwals,
Secretary

Sacrad Hoar Town CHSL,
Wanowrie, Pung - 871040

TUESDAY, DECEMBER 10, 2024

NOTICE OF CLAIM FOR DECEASED PERSON'S
BANK ACCOUNTS AND GOLD

This & iaAnTorm afl concamad et Pr Raapendna Bamesh Shishimal, whao
nassad ey on 1T1-07 2020, hetd The dolineing arseds:

1. Bank Aocourts: Bank F indes, Satees Rosd Oranch, Sadem Plara
”.m_._..“_._ur._l..-n._.m A Maslai, Dpp. Bracsll Widvapeeth, Sales Rosd Pune
Mg par s legal prosdsnnsg, 1. Chays R mass Brashiimal (sl 25
Jyotsana Siinl Sanchali [mstor]. 1) Magha Samir Motha (sister), & 4
Feasnd Mibesin Soni s, hars beson 3 lego kstlor lor tha abosye doecsosed
penson bensficiary ¥ nn other person bs hawing ine right lgal her forthe
decersd pamor. This nolice & o ivle amy caime or otpechions bom
o Cren i e il e iy P s gl 1R i g i W londrrmir L el
Skaln

Harvpiine hia any objpction ordakm oright reparding the bank accounis
or goid. kindly indorm e undersigned within 55 days Tom the date o
pubkcation of ths nobioe thems afer no caim wil beenierinned of il

Fae gy _...m._qa:..... dAsdicalion, pleasscorias

Bank el lnda

Satam Rasd Branch

Kadomn Flarn, ‘BEhmdbea dketan”, Opoo Eranail Wdyaposth, Soiara
Road, Puna - 4 51055

Telbefas G20 2428 0050300, Tel - 020-2430 T

orail: SataraRaml PursiEbankolinda, co,in

Datar #0-13-7934

Pleza: Pung Adv Jay Kothar ga.Luea cie

Cifica: Bathan Associaled, Grpand Fleor, Chandan Miwas,
Vithihal Kagar, Pune. MH 411014 Mg, T0201 1853

YR A DUNTLAPORS UBITED

| bovere of 18 _..P".n..up.:._“...uv [EET]
| iy PR ¢ OB L P

2 | i g W Aot Gl

Lo e AT T |

TR0 LI DT TS
TP P, L P Pl I e
Cruns, Py, Pora Pares Blanssrsstmm

! _ e, SLLAGS
F TR LA
A | Depim o phows wisw v Kl il Blwrew i
Epd sEmin & © bacE Farrmn Canads cor. b acugrs dzn e BF
| ~ i an P e DL R L)
G| WHLERT Ry of TR (TR T R
| M :
0 | Doty mred Feileof reee P Sl

Dol et e ]
| Bl yea I
7. | M of wepiopmen,’ wesame Do Micd mendbaten
H | Pt i vt et Wi ekl Ty farioetls ol De daanl BB g de fesl
sy Mkt [eth oeiids| | of oi R e B B Wiran Ty
ol o e bk of owdaors =i P i acoomanos i dw provodors. of e
| ey B LR Dronfip ! Mg detiam rieby ferprrdar, -
9 | Fagiety I s=inkbad BpiasTy L e T e T P T o S B ey
ungin sriaa 250 of ine Coce m | sivch ool icios (B sigihdns kb rescieiian
by # UL Frpice=h ey Do 20T of | Gl s
e R T byl oy vl
Lo . B EIELLAT 5 L
JO 1 Lo pimisl BT remEEr oF SMOTTESTE Derprrer 29 3014 (A i D pe p 000
Lol e
11, [y of M OF jETasraal 19 ar
| PrE PR RS a3 BERETTE
12| Lered pihir b kv sndpie il
| o il ) Pkl b
4% | Dare: of i of firal e o
| proepecie Emadir spelcetis
1| (e o By o Al
FEToIT TR, SN T
APE INEET S Wi e
| b et e e ERAREY
2L | Lasd oo b sl
| A e
TE | Pt o e Ml b weed Bl

T Jaraary 01, JUGE 153w [eaenner 134
BTy %, A0 [ s
T lereary 1L 300 ddw mesany 2000

Jeraan T NG Wil mewary BH

T Famnaary 73, G2 O R A
ot R e §

Wiy Eeriand A
Resdh g = A il s B Akl _.ﬁ
(g, PP wde cedet cedmd Sopast 36 203H)
Fegmdtamon Fumism B2 PW-O0L P POOET S 2000 @l 3 4 1 0
Addiiin & weurd o e el B
Sl B e, Sgnens faren, Dapesics Demads Fars N L B P RET R
sl Mhurrbed (SRR
Eradd BATerib A0 b SR i O
Fracens S fE prwel b i CaTeRSaRENcY iR sl EHITL BT
Owin: 10eh Decembar 305548
Mare Haarkai

REOGADY BRANCH
Kimalkar Comples, Taleba Daund,
Dol Fuse, Miharashbing PIR: 212 X1

Form Mo, 2
|20 Regulation JT{1]}
By A Pormisisible Mose

OFFICE OF THE RECOVERY OFFICER

DEBTs RECOVERY TRIBUNAL PUNE

Unid Mo, 307 to 310, 37 Floor, Kakade Bl kcopn Bullding, Bhivajl Negar, Pung -

411005

Proclamation of Sale: Immoavatle Proparty Gihva ____._n_n_,n__ma.._am.u”ﬂwﬂm
Froclamation of Sale Under Rules 17, 38 and 52 (11{2] of Second Schedule to the Income Tax Act, 1961 Read with ihe Recovery of
Debis & Bankruptcy Act, 1993

Indian Overseas Bank
Vs
Ta WS, Agrofresh Foods Indla & oths.

1G0T MYs. Ageolng ih Foeds India Pyl L8, AT- 5 Pramodici Apariment, Hothied, Pone - 4511028

(G Y W indrajoot K akaede Rial 110848755, Mugstipnt, Ghole Rogd Shivajiragar, Funp -41 5005

(G 3 W Dain Masrayan Modaen Fiat 5 ho 67, Brasfbal Townshig, B1728, Kothmud, Pune - 411028

(G4} . Tularaes Arjun Suryawairskd, Rl Cpp. Ganesh Servics Conbre 0P hipedi, D=t Sangli

(G5 v Byvans Vithal Kolokas, Rlat Korongs, Tol Boamad, Del Pung

Wirarsas Macossry Cadiicale Mo, RCGETIE n OWTERI0E drvwrs up by Lhs Monbis Prasding Officer. DERTS RECOVERY TRIDUMAL PUNE lor lhe recoverny of the som o

A=, 68204700 (Fgpeas Thres Crore Sooty K Lakfe Twenty Thoussrs] Fopr tbundred Twenty Threa Qnlyl, along wih mtemat 8 12% poa om 221802013 0 reslmeion

and cists ol Be, 1. 75,0005 [Fupsan One Lakh Saventy Faus Thoussnd Qe ko 8 GO pondby and severaiy and youp, the G OIs), Padesd o rapey Thes choms of fhe Caralicate Holder
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i 1 Rlsorva iy Gt it
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place Frough CnEnaXorMine thimigh i wetsis: heps: Debkiay i suction-asbiidd w-reglsiration.

Titsk dirtal b oF Glthesrized contaal paises far BUClion Sarvies proviser i, E-Buray. Avedion Aganay Ad®ess - Unil 1, 37 Flass, VIOS Coweiir el Towor, Maar Wadala Truck

Tormdeal, Wadala East, Mumbai - 400037
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T dedals of aubhorized bank c#ioer far suLtion sardca provider s, Me M8in Narayan Ghsssar, Bmnch Address : 9157 Aryabiushan Bhaves, 17 Floor, FC Road, Dacoan

Fymbhana; Puno. Bk o - B42I00TEZ

The satmwill b= of ihe properies of delendanss' Chis abows nomed, 2= manioned i fe schediie belcw B fhe inbikies and came afischng o the sod proparties. so (arss they haes

beenascaipnad, are foss specdied in the schadus,

The propedy Wil ba pul up o sale im e ol apeciied in the schedigle. ¥5a amount o be realined ip a3 whsd by o sede of portion of the propecty, the sale shell bsmmedisieby siopped
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Iorwsiren, i Twar Sracy o inibndss sy, Dl for, Rl e Gr SR nir b B edu be A inlara sl in e properises sakd

Thia sl shirl Do sulyact o cond tioes preedribod imiha second seheaibkes i o oo TaeAet 19601 e i iuks e el e ond b thi Fetkgsing ehar corditinn:

I} Thi parioslars soacified in tha anrsd scheduks hova bisen statad fo tha best ol dha rfomaion of o undansigned, bul the undersignad shail ot ba s ablo bor vy e
mrisstalnmant or omisskon in fhe prociamation.

Il Thio Resanae Prica bl stich the property stalnatbesolf s g mantonod i the sobed wa.

11} Thax amecrn L by wiich the bidding is o be rcmoased. Ines avent of ony dspuiearsng asto the amoun bid or as jo the tldder e jot shal nionce bs again put up forauohion or may ba
cancaled

"] The highest bidder shatl be dsclared brbe the purchaesr o oy lof provided abvays thol he'shathey arefegaty guaibed o bid and prossded e e amoont Did b Rimbhenthem s
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anc Bonded as Under<Easl : Landed property of Esnaih Sawanl and shear Sesant Sowih - Landed propory of |
Dirreadtian Bawmial and Waghman, Wil - Landed propamy ol Gangifiad and Ramah Mo, Borh @ Sl

4233

&n3 134

|Crwned by GO Mo 4)

4 | Ml Frisd pdeoe and parcel of tee land bearing Gal Mo, 114807, area admessuering aboot 02H 18R siiuated =it the .
perisdiction of Division and Zila parfshad Solacor, Sub DivEion and Takda Fanchayat Saill Mangalvedha and al _
Vilkarge rad, Tl Mangalvedta, Disl, Snbpur and Bowaded se sindes - Enal (115200168, Sowth 2 1281, Wast | 2.8 b 1] 1.80 |
12301, Morth ; 17004 {Cranad by S0 M, 25 _

W Lasf e for receip of ted & ESCE 30,01 3023 EMO mosived afler duscatn & b shall be mejecied & e amount peed treseds this ESI st Se retunied L hem by sy ol opiiorg
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WA Bt b i s s Wi I sl S misiias of e g G of RUctor. Tl @ Uz e 5 A o i D 08 s il i of S mmdi e b anatla e olhar B s 10 et
i bids & the soction process oomes io.an end ¥ no further inoremends) isiore mads mhin the axtended §mo of & minuies. In casa of moveblsmeoyable property the prace of
ez bol el Ly paid B e s of Sakidr as geaen Al s e ellce hpkding 1 sake dracta, aod i dalasl! of gaymant, el progserty shall Beifeadih Ba again ol o ko ausdion ks
ragak

WIlF TRe alictaselul Dididee ahad] hiden 0 pay 285% 00 e sale pricaads sfar asjuaimal of EMD Gn Baing dndchad doan By oexl day n Pa aael adonomdTamersd deslliGanker
CraqunP oy ordar aln. as per deinl mendoned abyen. Hive nast day s Holday or Suncay, thes o naed st offics day.
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130f Iha B, nrspec] of bme avalasis, o radamm B kesanad assals
DESCRIFTEON OF THE MEOVAELE PROPERTY

&l Ihat partans pasced of the pmcery corssting of Fad Mo, 10, Wing &,

Lifchand nagar, CTS Mo, S10; Gat No. 244, Kedoaon sisbon. Tal Oaund,

Dlrd Pure- 212205 Boundad;

D he Morth by - Flat Mool 8

O i Bauth by Cinkama Road & hanaaier Suidngfio G

Dinihe Eastby  oFlsl Nos-11

Dnthe Westby - Side mamqin E garden

Chial Man eger
Date - 05, 123029 fathariesd Cefier
Pince : Kedgain, Pone Bank ol indis

e e E riail ke hedfei an
e Behedide of Propety |
ARPENDAN r Fevninug Diwtails of any  |Claims, IT ony, whisl have
e Rub & (17] Lal seessnd URon encUmbranG b :-n:t:nmt_m._.lq_b:ﬁn [
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Serumisaticn and Aeconstruciion of Fnanoal Assets and Enforcemert ol oouipments shualed ethin the jursdsion ol Division Sangl sub division and Toluka Khonapar and within the
Soourry nberagl AL PMIT ard i owercsa ol powans oonfarmed under il o 500 Fiegi Rlrar KRanssur 6 villege Dftoresad e, Tal Ksanaour Diat. Bangi ind Bounded g8 undar-| - Mot Krsown Bt B Mok B
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